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SIXTH REPORT OF THE COMMI'ITEE ON PETITIONS 

(Sb:th Lok: Saltba) 

I 

INTRODUCTION 

1.1. I, the Chairman of the Committee on Petitions, having been 
authorised by the Committee to present the Report on their behalf 
present this Sixth Report of the Committee to the House on the 
following matters:-

(i) Representation from Shrimati Ramabati Sen, Krishnagar, 
Nadia, reo investigation in the case of alleged "surgically 
removed" kidney from the body of Dr. Upamanyu Sen 
found dead at Liverpool in July, 1974. 

(:iii) Action taken by Government on the recommendation 
contained in the Seventeenth Report (Fifth Lok Sabha) 
of the Committee on the representation regarding non-
implementation of the Powerloom Enquiry Committee's 
Report. 

(iii) Action taken by Government on the recommendations of 
the Committee on Petitions (5 LS) contained in their 
Twenty-sixth Report On representations reo alleged viola-
tions of the provisions of the Delhi School Education Act, 
1973, and the rules framed thereunder by the Managements 
of the Modern School, New Delhi and the Air Force Cen-
tral School Delhi Cantt. 

(iv) Action taken by Government on the recommendations of 
the Committee on Petitions contained in their Twenty-
ninth Report (5 LS) on Petition No. 10 regarding grievan-
ces of railway employees. 

(v) Other representations. 

1.2. The Committee considered the above matters at their sittings 
held on the 29th October, 1974, 24th December, 1976, 16th July, 29th 
August, 1st and 26th October, 1977, 7th February, 26th April, 30th 
August, 13th, 15th and 29th September, 21st October and 16th 
November, 1978. 
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1.3. The Committee considered their draft Report at their sitting 
held on the 30th November, 1978, and adopted it. 

1.4: The observations/reconlmelldations of the Committee on the 
above matters have been~uded ;in. this Report. 

NEW DELHI; 
Dated the 30th November, 1978 .. 

H. V. KAMATH, 
Chairman, 

Committee on Petitions. 
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REPRESENTATION F.ROM SHRIMATI RAMABATI SEN, KRISH-
NAGAR, NADIA, B.E. INVESTIGATION IN THE CASE OF 
ALLEGED "SURGICALLY REMOVED" KIDNEY FROM THE 
BODY OF 1}R.UPAMANYU SEN FOUND DEAD AT LIVER-
POOL IN JULY, 1974. 

A. Petitioner's Grievaaees 

2.1. Shrimati Ramabati Sen submitted a representation dated the 
25th June, 1977, regarding investigation in the case of alleged "surgi-
cally removed" kidney from the body of her sonr-Dr. Upamanyu 
Sen, found dead :at Liverpool in July, 1974. In this connection, she 

. forwarded copies of letters dated the 28th December, 1976 and 22nd 
April, 1977, addressed by her to Shri Bipin Pal Das, Ex-Deputy Minis-
ter for External Affairs, and Shri Atal Bihari Vajpayee, Minister for 
External Affairs, respectively, setting out the facts of the case (See 
Appendices I & II). 

B. Comments of the Ministry of External Attain 

2.2. The representation was referred to the Ministry of External. 
Affairs for furnishing their factual comments thereon for considera-
fibn by the Committee on Petitions. In their factual note dated the 
5th September, 1977, the Ministry of External Affairs have stated as 
follows:-

"On July 9, 1974, Upamanyu Sen, a young doctor, aged 28, who 
was attached to the Liverpool Royal Infirmary, Liverpool, 
England, was found dead in his flat. Dr. Sen was a 
bachelor. He lived alone in the flat. 

Dr. Sen's body sent for post mortem on July 10. According 
to the post mortem report, the deceased had taken an 
overdose of barbiturates resulting in his death. Estimated 
time of death was given as "approximately 3 days pre-
viously". The post mortem report had also recorded that 
the right kidney of the deceased was missing. 

'The High Commission of India, London, had arranged to pre-
serve the dead body of Dr. Sen for three weeks in case 
there was a request by the family for it to be brought to 

3 i. 
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India. No such request was made. The body was finally 
cremated, accordang to Hindu rites, on July 30 in the pre-
sence of India's Assistant High Commissioner in Liverpool 
and a large number of friends of the deceased. 

'TIle inq"_ Oil the death of Dr. Upamanyu Sen was held in 
tile Liviupeol Coroner't; Court on July 11 and Au~ 5, 
lM4- The v~ct returned was 'Ithst the tieeeased killed 

, himIel1 while the balance of ltis mind was cUsturbed." 

Smt. Ramabati Sen, the unhappy mother of the deceased has 
described the Coroner's report incomplete and confusing. 
She wrot.,tQ .tlie High CoaunissiQlier of India, London, on 
~p~ber 29, 1974 as follows: 

·,Attl!r g~ \hrough the Coroner's report it appears to us 
tl1ai it ill not complete' and at the same time some Df 
tll, pcWlts De Vf!!l:y confusing. We have con.su1liid 
severalqualijm:l peI'80DS on this matter. They are 
alee' of the same opitUon. Under these circumstanpes, 
we w.ant a detailed and critical reinvestigation of the 
CNe •••• ' 

Specific procedures have been laid down in British law for 
"cball~ ally CPoner's'report. Only JIll a~grieved party 

can c;hallenge a CoroDE~r's decision. Our High Conunission, 
after obUPrililS the requi/lite legal advice, wrote to ~t. 
ltamabati Sen on 19th November 1974 explaining the fol-
lowin~ procedure if she decided to challenge the Coro-
ner's verdict: 

'In order to challenge the Coroner's report an application 
will first have to be made to the High Court in London 
to qua.sh the Coroner's Inquisition and for this purpose 
you may have to prove that the facts set forth in the 
Inquisition did not warra.nt the findings of the Coroner 
or that there was some other irregularity about the hold-
ing of the inqu~t. Only an aggrieved par1;y can make 
S\1oCb an application and for this purpo:;e you will have 
to conault atl(i engage solicitors in London.' 

Smt. Ramabati Sen does not appear to have taken any action 
for challenging the Coroner's report by the due process 
of British Law.. She has, however; been representing her 
case to all dignitaries, both in India and U.K. She has 
also written to the Pr~ in both countries. 

" 



I 
Smt. Ram~'b.1lti ~ ~ a.1ao railed repeatedly, the questiom 

of the '.missiltg lQdaey' .Qf her dec~ued son aDd the Cau.98" 
of his death being other than auicide. When ,this question 
waspoeed by the High Commission of India, London to 
Her Majesty's Coroner, City of Liverpool, he replied as. 
under on February 5, 1916: 

ITbe thing wh1cjl appears to be causing Mrs. Sen most con-
cern, is the ab8enct! of one of her son's lddneys. The 
Consultant Pathologi.t who perfonned the post mortem 
examination is of the opinion that the right kidney is . 

. unlikely to have been congenitally absent, because the 
supr~nal gtland on that side was the shape assumed 
under pressure from the kidner when that organ was 

','0 present. Wenrust, therefore, assume that the right 
1dd:rtey was surgically removed. Although this is the 
most likely reason for the absence of the kidney, it 
has not been possible to demonstrate the rele~nt sur-
gical sCar owing to the post mortem decomposition. If 
Dr. Sen's right kidney W8$ removed before he cam.e to 
this country, 1 cannot; of course, be of any assistance.' 

Dr. Upamanyu Sen luId worked in five different hospitals in 
U.K. sinc:e herea,chedth8ft' on 29 January 1972. All the 
five hospitals have confirmed that they have no record of 
Dr. Sen having undergone any operation for removal of 
his right kjdney. 

As already said above, to challenge the Coroner's Report Smt. 
Ramabati ~n must make an application to the High Court 
of London to .quash the Coroner's Inquisition." 

2.8. The Committee at their sitting held cn the 26th October. 
1977, considered a Memorandum on the above subject. The Com-
mittee noted from the factual eomments furnished by the Ministry 
of External Affairs that the Indian High Commission in London 
had written to Shrimati Ramabati Sen explaining the procedure for 
challenging the COfQner'S Repon regarding the death of her son. 
According to that procedure, Shrimati Ramabatl Sen must make an 
application to the High CpuI't of London to quash the Coroner's 
Inquisition. The Committee directed that Shrimati Ramabati Sen 
might be lilsked in writing to state for the cons;deration Qf the Com-
mittee what were her difftculties in following the procedure sugges-
ted by the Lndian High Commission in London for making an appli-
catiQn to the mgh Court Qf London. to qu8sh:t1le Coroner's Inquisi-
Ugn. 
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2.4. ShPmati Ramabati Sen, with whom the matter was taken up,-
.bas: in her letter, dated the 22nd ~vember, 1977, stated as follows:-

"May I inform you that as the poor widowed mother from a 
village in India I cannot afford financially to engage soli-
citors in London to take over the case of my son's my;-
sterious death abroad. If our High Commission kindly 
agrees to take the financial responsibility n am always 
ready to follow whatever procedures the Mission advise 
to reveal the truth behind this mysterious death. 

"Regarding the comments of the Ministry of External Affairs, 
you kindly quoted. in your letter, I would like to recall 
that though a few months late after the H. M. Coroner's 
verdict, our High Commission did feel it necessary to ask 
for furthet clarification from the Coroner 8ibout the 
"missing' kidney of the deceased (ref: C. 436/6/74, dated: 
January 28, 1976). In response the COroner confirmed 
'that the kidney repvrted as 'missing' in the post mortem 
'was surgically removed' from the body of the deceased 
(ref: INQ. 165174, dated: February 5, 1976). The Coroner 
did also indicate in his letter to the High C'ommission that 
before reaching the verdict he assumed that the deceased 
had earlier in his fife time a surgical operation for the 
removal of kidney _ from his body. Our High Commission, 
'S\lI~uently, established that the deceased did never 
undergo any surgical operation far the removal of kidney_ 
The above facts would lead to only one conclusion that 
'the kidney 'was surgically removed' only at the time of 
-death of my son. No one can commit suicide after surgi-
cally removing his own kidney. The C8i5e should be pretty 
obvious and our High 'Commission can be expected. t(} 
continue its effo~ to find the truth behind this myster-
ious death abroad This is exactly what I am so urgently 
appeaUp.g for. 

May I once again express my gratefulness for your kind and 
continued actions helping my difficult endeavour for 
truth!' 

'2.5. The Committee at their sitting held on the 7th February, 
1978, considered the above letter of the petitioner. The Committee 
directed that the follOwing infonnation might be obtained for their 
consideration:-

.,(i) Shrlmati Ramabati Sell might be :asked to state whether 
her son had been operated upon at any time before he 
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had left for the United Kingdom. She might also be 
asked to furnish' other particulars regarding her son e.g. 
places where he had stayed and worked in India before 
going to England and also to state why she had not claim-
ed thedeadhody of her son. 

,(ll) The Home Secretary, Government ,of West Bengal might 
be asked to furnish the full background and antecedents 
of late Dr. Upamanyu Sen, after getting the requisite 
particulars from Smt. Ramabati Sen. 

(iii) The Ministry of ExteI'nal Affairs might be asked w ascer-
tain and irl!timate as to which were the various hospitals in 
the United Kingdom where late Dr. Upamanyu had 
worked. The Ministry might aiso, be asked to ascertain 
and give names and addresses of his friends in the United 
Kingdom and the outcome of the enquiries made from. 
them by the Indian High Commission in London. 

2.6. In her letter dated the 4th March, 1978, Shrimati Rama:bati 
Sen stated as follows:-

"'My son, Dr. Upamanyu Sen (the deceased), did never under-
go any surgical operation for the removal of kidney from 
his body before he left for the U.K. 

Upamanyu was staying at home with me in Krishnagar upto 
1961~62 (approx.) when he· finished the S.F. and P.U. 
course from Krishnagar A.V.H. School and Krishnagar 
Government College, respectively. He then joined one 
year premedical course in Presidency College, Calcutta 
and stayed at the Hindu 'Hostel of the College (1962-63). 
After finishing the premedical course he joined NBS 
Medical College for MBBS course when he stayed in the 
campus college hostel. Afterwards he styed in A.B. 
housa staffs' Quarter, N.R.S. Medical College while he 
was ""orking as house surgeon (upto 1971). In the middle 
of 1971 he joined Eastern Railway as .Assistant Medical 
Officer, and was posted at Asansol, West Bengal when he 
stayed in the railway guest house and also in some rail-
way housing (total about five months). At the end of 
1971 he again came back in the A.B. Quarter, N.R.S. 
Medical College, as house surgeon" from where he left for 
the U.K. in January, 1972. 

Immediately after receiving the death news of my son 
Upamanyu abroad from our High Commission. in the U.K. 
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.He enquired personally in the branch oftice of the Minis-
try .of External Mairs at Bullyguange, Cal,;:utta 19, where 
we were told that the High COmmission will not bear 
even partly the cost of bringing the dead body of 
Upamanyu back to India. We also enquired in Office of 
Air India, Calcutta where we were told that Rs. 10,000 
(ten thousand) cash has to be deposited in advance to 
Air India Offtcebefore their cargo service could take up 
the job of bringing the deadbody at Dum Dum Air port 
by air. This huge amount of mOney this unfortunate 
widow~ mother could not arrange, and even the dead 
body of my Upamanyu could not be brought back to me 
in India." 

. 4.7 The Mini~t.ry of External Affairs vide their communications dated 
)h~i)tb April; 1978, furnished the requisite information as follows:-

"(a) Late Dr. Upamanyu Sen had worked in the following hospital~ 
in the United Kingdom:-

Name of the Hospital Approximate period 
of stay. 

(i) Redhill General Hospital Earlswood Com- February, 197'2. 
mon, RedhUl, Surrey, U. K.: 

(ii) foxhall Hos~ital,' Foxhall Road, Ipswich March 197Z to August 
Suffolk, U. K. 1972. 

(iii) Gentt'al H<>spital, Ashton Undu-L~e Lan- September, 19"]2 to 
~._, ubire U. K. February, 1973. 

) 

(iv) Saint Catherin~'s Hospital, Church Road,' March, 1973 to· 
. Birkenhead, ChesNre, U. K. - August, 1973. 

(v) Liverpool Royal Infirmary, Pembroke Place, September, 1973 
Liverpool 3, U. K. till death. 

. M stated in para 10 of this Ministry's note of even number dated Septem-
ber S, 1977, all the five hospitals have confirmed that Dr. Upamanyu Sen did 
not undergo any kidney operation during the period he worked with them. 
In this connection, enclosed please find copies of the High Commission of 
India, London letters No. C. 436/6/74 d1lted May 12, 1976 and January 4, 
1977· 

(b) The Second Secretary (Visa), Hi8h Commision of India London had 
visited Liver Pool, U.K. on 9th AUgust, 1974 to enquire into the dealth of Dr. 
Upamanyu Sen. He had interviewed persons who knew Dr. Sen. A copy 
of his report dated 12th August, 1974 (See Appendix III) alongwith copies. 

• :"41 Not enclosed. 
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~f the Coroner's Inquest Report and statements. given by witnesses are 
enclosed herewith. 

2.8 The Government of West 1ten~al, Home Department f-'1ae their 
communication dated the 26th May, 1978, have furnished a report on later 
Dr. Upamanyu Sen which may be seen at Appendix IV. 

C. Observation of the Committee 

%.9. The Committee note the position stated by the Ministry of 
External Mairs in their faetna} eomments and the Report on the 
enquiry conducted by the Second Secretary (Visa), High Commis-
sioII. of India, London into the death of Dr. Upamanyu Sen. The 
Committee expreu their sympathy with the petitioner, Shrimati 
Ramahati Sen, for the death of her son. But the Committee regret 
that in the dnumstances of the ease, they are unable to help her. 
Tha Committee feel that in view of the speeific procedure laid down 
in British laJW for challenging the: Coroners Report, Shrimati 
Ramabati Sen has to make an application to the High Court of 
Lon4oa for quashing the Coroaer's Inquisition. She may do it if 
she so deme8. 

2.10. The Committee, however, recommend that the Ministry of 
External AtfaJrs/Health may move international bodies like WHO 
etc. for drawing the attention of all countries of the world to the 
question of preventing the wrongful removal and transplantation 
of human organs without the consent of the parties concerned or 
the next of kin of the deceased.. 

The Committee also desire that the Government of India may 
take suitable steps in this direction through legislation jmd other-
wise so far as India is concerned. \ 

.Not enclosed.fi 
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ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-
TION CONTAINED IN THE SEVENTEENTH REPORT (FIFTH 
LOK SABHA) OF THE COMMITTEE ON THE REPRESENTA-
TION REGARDING NON-IMPLEMENTATION' OF THE 
POWERLO~ ENQUIRY COMMITTEE'S REPORT. 

3.1. ,In their Seventeenth Report (Fifth Lok Sabha) the Commit-
tee, after considering the representation from Shri Samuel Augustine,:. 
Secretary, All India Powerloom Weavers Federation, Bombay, 're.-
garding non-implapentation of Powenloom Enquiry Committee's Re-
port, -and the comments of the Ministry of Commerce' thereon, had 
recommended as folloWS: - ~ 

"The Committee have noted the factual comments fumisheclby' 
the Ministry of Commerce. The ComIIlfttee desire that the-
Ministry of Com~rce should expedite their ,decisions -re-
garding the implementation of the remaining recommen~ 
_ dations contained in the Report of the Powerloom Enquiry 
Committee (1964) and intimate the same to the Committee 
in due course." , 

[Para 7.4, page 23, Seventeenth Report (Fifth Lok Sacha).J 

-3.2. The Ministry of Commerce, with whom the implementation of 
the aIbove tecolllIlN!'ndation of the Committee was taken up, in their 
action taken reply dated the 25th September, 1974 stated inter alia: 
as follQWS:-

"The question of conversion of the existing all India Handloom 
Board into a Sitatutory Body is still under consideration. It 
may be added in this connection that Government had 
appointed a High Powered Study Team on HandloomIn-
dustry in December, 1973, and the Study Team submitted 
its repott on the 20th July, 1974. The report has inter alia: 
dealt with the organisational set up for the development 
of the handloom industry, including the question of setting 
up of a Statutory All India Handloom Board. The recom-
mendations of the Study Team are presently under cO'lsi-
deration. The question of conversion of the existing AU 

10 
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India Handloom Board into a Statutory Board will be con-
sidered, in the light of the decisions to be taken on th~ 
Study Teams' recommendatiQIls." 

3.3. The Commi'ttee, at their sitting held on the 29th October, 1974~ 
desired the Ministry of Commerce to inform the Committee of the-
final decision taken by the Government in the .matter expeditiously. 

3.4. The Ministry of Commerce vide their communication dated the 
l)th October, 1976, forwarded a copy o,f the Government, Resolution 
No. 4159174-Tex IV, dated the 24th, October, 1975 which contained 
Government's decisions on the recommendations of the High-Powered 
Study Team on Handloom Industry. One of the recommendations 
made by that High Powered Study Team QIl Handloom Industry which 
was accepted by Government was as ;follows:-

"A high-powered statutory All India Handloom Board is neces-
sary to discharge the several· functions which that Board 
has to perform. Till such a statu.tory Board is set up, it is 
necessary- to ensure that the present Board effectively ta.l{es. 
over the various functions that the Team has postulated-
for it and that there is effective response from the Mini-
stry to the suggestions of the Board. Therefore, immedia-
tely the All-India Handloom Board may be made effec'tive 
and close liaison with the Ministry and Board established. 
The Board should set in motion a process of review and· 
scrutiny of the present situation of the handloom industry 
in the various States and prepare the ground for effective 
introduction of the schemes proposed by the Study Team." 

The Ministry o,f Commerce aLc:o stated that the All India Hand-
loom Board had Slince been reconstituted in accordance with the deci-· 
sion of the Government vide the Ministry of Commerce (Department, 
of Tex,tiles) Resolution No. 4157174-Tex. IV, dated the 20th May, 1976. 

3..5. As regards the question of conversion of the All India HawI-t 
loom Board into til statutory lJody, the Committee note the follow-
ing recouunendation made by the Estimates Committee of Lok'Se))baJ 
in para 1~71. of their Thirteenth Report (Sixth Lok Sabha) presented 
to Lok Sabha ~ the 28th March, 1978:-

''In order that the Handloom Board performs its role more 
effectively, the Govenuneut should take immediate aetion· 
to con,ven the All India Haudloom Board into • statutory-
body as ftCommende.t by the Sivaraman Study Team." 

The Committee reiterate the above recommendation made by 
the Estimates Committee and urge its early implementation by' 
Government. 
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ACTlON TAKEN BY GOVERNMENT ON THE RECOMMENDA-
TIONS OF THE COMMI'l'l'EE ON PETl'l"IONS (5tH LS) CON-
TAINED IN THEIR TWENTY.slXTH REPORT ON kEPRE~EN­
TATIONS ALLEGED VIOLATIONS OF THE PROVISIONS OF 
THE DELHI SCHOOL EDUCATION ACT, 1973, AND THE 
ROLES FRAMED THEREUNDER BY THE MANAGtMENTS OF 
THE MODERN SCHOOL, NEW DELHI AND THE AIR ~ORCE 
CENTRAL SCHOOL, DELHI, CANTT. ' 

4.1. In their Twenty-sixth Report' (Fifth Lok Sabha), the Com-
lilittee cOnsicieredrepresenta:tions regarding alleged violations of the 
provisions of the Delhi School Education Act, 1973 and the rules fram-
ed thereunder by the Managements of the ModInn School, New 
Delhi and the Air Force Central School, Delhi Cantt. and made certain 
recommendations. 

4.2. The Ministry of Education, SIocial Welfare and Culture (Dep-
artment of Education) were requested to. implement the recommen-
dations of the Committee. The recommendations of the Committee 
and aotion taken replies, dated the 23nl December, 1976, thereon fur-
nished by Government (See: Columns 2 & 3 of the Appendix) were 
.considered by the Committee at their sitting held on the 29th August, 
1977. The Committee decided to hear oral evidence of the represen-
tatives of·the Ministry Of Education, Social Welfare and Culture (De-
partment of Education), Director of Education, Delhi Administration 
and concemed Deputy Director Of ~ducation, Delhi Administration, 
who had been designated. to looklinto 'the complaints relating to viola-
·tion of the provisions of the Delhi School Education Act and rules 
-ttarn.dthereuMer by the Managemen~of the recognised unlHded 
schools and to ensure·enforcement of the said prOVisions, ort the 1st 
-Oe'tober, 197'1. 

4.3. The Committee, at theit sittini held on the 1st October, 1977, 
examined the representativeS of the Ministty' of EdUcation, Social 
Welfare and Culture (DepartrneI1t of Educatl<m) and of the nirecto-
rateaf Edueation, Delhi AdrninMtratl&n on the poin~ ariSing out of 
actiOn takan replies :fU~ by the -Ministry of Education on the 
re<!ollUlllBndaUoilsckmta)ned h\ tHe MtH Report of the Committee 
(Fifth Look Sabha) on 'the representatiqas regarding alleged viola-

1ioos of tba provisions of -Uu! -Delhi School Education Act, 1973 and 
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th~ rules 'ftwDed tb.ereuadel' by the Managements (Yf the Ifotlenl 
Sdllool, NeW l1IelID, _uae: Aiif'orne. Central Sebooi, Del&i~tf.'" 

Qr :~~ ~n:~en~Jbe: S:~~u;~~ Pt~_ 
Ibid tbe11:'l~ fr~, tbeft~ fc>r _tt~~ of complaints ~.,~ 
by the teacller$ a~t the ~ts ot the ~gni~ UlJalcre, .. 
Seh~s. the reprSentattWt Of ~"iiinistry of Education ',ta'ted 'tha:i 
t~~e ~as, no s~lie- provisiOn, in ihe ~~hi SChool ~atiQlJ 4Cf" 
19'13 a~ the N,1es fr~~ the.reUri~r.ega~~ this m~~te~, J!lut ~¥. 
:practice w-as that whenever a coriJ.plaint was receiV'e4, it was ~ul!, 
investigated and, wherever necessary, the managements of' the ccHi:: 
cerned schOQls wer~ directed to ~fy t;.~. 

4.~_ When asked to state what action was taken by the Gov~­
ment against the management of a School whlch' did not comply' ~ith 
the provisions of the Delhi School. Education Act;: 1&73 and the rul~: 
framed thereunder, the Joint' Secretary of the M.inistry of Educatiqn: 
stated that there were only three remedies available. The first' ~~' 
the stoppage of grants-in-aid. Umlided private schools we,re not Cover~ 
eel by it. The second remedy 'was the withdrawal of recognition: but 
if that was done, the students and the staff would suft'er, Tl:te third. 
remedy was taking over the mamlgement 'for a period of three year~. 
But thid was a drastic step and it was not a per~n~nt' solution.' ". 

4.6. The Joint Dir~tor of EdUcatiOill: Delhi Administration, stated 
that the Delbi Admi~istration had got the approved scales of pay 
mtroduced. in both the sChools in question. The terms and conditions 
of service were also got prescribed for all the employees of those two 
schools. The case of Mr. R. R. Ojha had alSO) been settled and he had 
been taken back in service by the Modem School in July, 1977. So 
tfir as they weJ"e aware, 'there was no other violation of the provisions 
of the rules. or the Act at presen,t by the Managements of these 
schools. The witnesses added that rules in respect of promotions 
and additional benefits~, had not so far been finalised by the 
Managing Committee of the Modern School. Howevpr, they would 
get those rules finailised within three months. The witness also pro-
mised to furnish latest posithm in this re~a,rd. . '. 

4:.7. AB regards the question of preventing mi.9use of rule 105 of 
the Delhi School Education Rules, 1973, in reSpect of the r.enninatioli 
of servia! at a 'teacher in probation, the representative of the Depart.:. 
~ent ~ Educaticm stated that there were a few iacunae in the Act 
and the rules. The question of amending the Act comprehenSiveiy 
and additional benefits etc. had not so far been finalised by the 
Delhi Metropolitan COUncil for their Views.' The witOe$ added that 

, ; . . ~ ... - J ' • • ! .,,-



i4 
, .. ' " • > .1,· . ,. '. , ~I' .: i .... 
the ,f,clu.cation Department. al. the Delhi' .Ad!mibistratieil fe]t·that the 
~op?sals made in. the amendipg Bill. were nQt adequate and. they 
pr~ to ~ further sugge~oru;. . nese. were.!ItiIl awai't4;!d. fn>m 
flu! Delhi Administration. The witn~, however, assUred the Com.,. 
nrltiee that they would try t~. ~ the rele~t rules amended during 
the next two months. The wit.l}ess·also 3$SW'ed th~.committee that 
w~teverco'u1d be' 'd9:ne to ~~ the relevcmt rules.lmder the pre-
sent A,Clt, w~uld be dOttle without ,waiting iOl' .. tqefinal amending Bill 
to' come before Parliament. because that would be a leng ~Wn-ou.t 
p~~edure~ , '... " ",' 
• 1,. , 

4.8. In this connection, the Joint Director of Education, Delhi Ad-
:r:q.inistratiPJ:1., submJtted that, the competent authority. to amend the 
I;>e;1hi SIchooI Ed~1;.ion Rules was the Central Government. Unlike 
the .Central ~ ,Tax Act, power had not been given to the Admi-
nistrator in that case yet, though in the amending. Hill they were 
asking for ;that power .as in the other Acts.. The approval of the Delhi 
~tropolitan Council for ~y change in the enacting legislation w.as 
qlso required. . ' 

4.9. In reply to a question, the Joint Secretary of the Ministry of 
Education inform.edthe Committee 'that a scheme of residential scho-
larship was being operated by the Mirilitry. Under that scheme, 
10 per cent-of the seatsiinpublic schools were compulsotily reserved 
for children coming from parents whose monthly income did not' e)f:-
ceed Rs. 4001- QI." so. 

:4.10. The Committee l;ISked the witness why a Senior Officer of the 
rank of Director of Education was not noininatedon the Managing 
Committees of these schools which consisted of influential persons. 
The representative of the Ministry stated that there were 48 unaided 
schools and if the Director of Education was nominated on all of these. 
he would . .JWt ,be able to visit all these schools because ofoon-avai1~ 
abiUty of time. 

4.11. On the question ,of covering the private· teaching institu-
tions under the provisions of the Delhi School Education Act, 1973, 
the representative of the Delhi Administration stated that it was 
not obligatory on all teaching schools to register themselves With 
the result that there. were a large number of private teachinginsti-
tutions allover Delhi. Since they were- not registered and recog-
J;rlsed, they were not covered by the Delhi School Education Act. 

" . . .. 
, 4.12.. .lin reply toaquestien, the representative of the Delhi. Ad-

ministration informed the 'Comlruttee that the ·AirForce Central 
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Sebo.ll was being managed by a Society registl::ied under the S0-
cieties Registration Act, 1861. There were two teachers' representa-
tives elected by the Staff Council,"" the Managing Committee. The 
witness further stated that now there was no complaint from' ,t4~ 
s~ ~t the ~:t.;:The· wi~ also ~~ ,th~ 'Co~~ 
~ttee that they would e;xpedlte, the finalisatian of.rules. and ~­
Jatio~ gOverning promotions' and perqUisites. to the' staff of the' Air 
Force Central School. . , . '.' ,.' '. '.' 

.' 

4.13. In reply to a question, the representative of the Delhi Ad-
ministration informed the Committee that these schools were affi-
lia¥ to the Central Board of Secon.dary Education. ~ , , ; "i' .,: 

.4'.i 4, In then:; ~~unicaiion dated' the 25th April, 19'7&, the Minis-
trY' oiEducation and Social Welfare (Department- of Education) 
have stated as follows:-

"A statement showing the latest position about the action 
taken by. Delhi Administration on the various recommen-
dations. contained in the ' Twenty-sixth RepOrt of the 
Committee on Petitions is enclosed (See ~ppendix V). 
The statement also gives ;the latest position about the (i) 
finalisation of rules in respect of promotion~' additional 
benefits etc. for the employees of the Modern'~hool, New 
Delhi; and Air Force Central SchoOl; and(ii) Amendment 
of rule 105 of the Delhi Education Rules, 1973. It may 
be added about(u) that the matter is now being referred 
to the Ministry of Law for their advice/concurtence." 

4.15. The Committee nQlte the action taken I.Ieplies furnished by 
the Gov~ent on the reeQJDlnendations contained in their Twenty-
sixth Report (Fifth Lok Sabha) on ,this matter. 



5.1. In their .r~~n~y-",int~ ~t presented to Lok Sabha on 
the 28th April, 1976, the Committee, after considering Petition No. 1& 
~lf.rdi~ ~~ces of railway ~ployees and' the factQal . Com,:" 
~e.I1t.a . ~f the: ~try of ~aihvaYs (Railway Roam) th~," ~ 
made the folloWlng recomRlendations:~ ..... . 

• 

"2.or. The Committee note from the factual comments furnish-
~ 'I?y the' M~ist~ of RailWays (Railway Bollifd) that a 
'CD:r~rate ~terpri8e Group' bas Qeen set up' by the Mi-
l1istiy which consists of the Chairman, members and 
.~iti~al members of the ~bVtly Board and three re-
pr~n~tives each from the National Federation of Indian 

. "iJ~a~eo an4' the .Al\ I~ia Railwaymm's Federation. 
The l?r0a4 opj~tives of the Corporate Enterprise Grolip 
are inteT alia to evaluate the functioning of the Railways, 
te, . ~st wa~ and ID.elins for improving the efficiency 
aDC! v~~Aity of the enterprise and to identify areas and 
action-oriented methods for maximising organis/:!-tional 
6etiveness towards building up the unage of the Rail,-
,.,ays as a service organisation. The CGmmittee hope 
that the Ministry of Railways' (Railway Board) will malee 
effective use of this scheme and associate the representa-
tives, of the Railway employees progressively wi. the 
working of the Railways. 

2.8. The Committee note from the comments furnished by the 
Ministry of Railways that there are two forums known 
as the Joint Consultative Machinery and the Permanent 
Negotiating Machinery wherein matters concerning Rail-
way employees are discussed. If there is no agree~ent 
GO any of the matters of sufficient importance, the subject 
matter IS referred to an lid hoc tribunal headed by a 
neutral Chairman. In case of disagreement on issues re-1. 
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.atingto N. pa~ ~nd alloW:anC!es,(ii) ~ «II work i!Ib\& 

tiii) leave (,f ~. Cl" o~a grade, the inattl!r'is refeITed t. 
the BO~ of Ai-bikatioll. 

2.~. ~~ilm the reply to uDetarred Question No. 143 given in 
~k . Sabba o~ ~e 9th J.f.a~ch, .1976, by the ~uty Minis-
ter m the Ministry of RaIlways the Committee note that 
o~t of a total of 16_ employeeS who had ~n dismiss-
ea./removed/whose services had been termina~d in the 
context of the May, 1974 strike, 16084 had been taken back' 
m service leaving a balance of 814 suCh employees only. 

The Committee also note that 49$ Raiiway emPloyees have 
gone to courts of law against the orders of their dismis-
sal/removal from service and that their cases for rein-
statement in serivce will be considered by the Ministry 
of Railways only after they had withdrawn their cases 
from the courts and submitted. individual appeals. 

2.10. The Committee also note from the reply to Unstarred 
Question No, 77 given in Lok Sabha on the 6th January. 
1976, that 'all the 936 employees who were removed fol-
lowing Courts' judgements have been reinstated in 
service'. 

2.11. The Committee are infonned that 'there are 754 Railway 
employees against whom court cases filed by two State/ 
Police authorities are pending. Out of these 754 cases, 
393 staff members have been charged with, serious off-
ences. In 361 cases, the Railway Administration are not 
interested in pursuing court cases but cases have yet to 
be finally dropped by the State/Police authorities. The 
Committee find that the Ministry of Railways (RailwaY 
Board) have already advised the State/police .authorities 
that all Court CaBeS filed by the State/Police Authorities 
against Railway employees which did not involve sabo-
tage, violence or intilnidation should be withdrawn. The 
Committee would like to be informed of the progress made 
in this regard by the Ministry of Raihniys in their action 
taken reply. 

2.12. The Committee find 67 Railway employees have not so 
far submitted their individual appeals for their reinstate-
ml!nt 'to the Railway AdministratioD$ concerned. Ap-
peals of -167 Ran'Way employ~s have been rejected and 
appeals of 217 employees are !!till under consideration of 
the GOv~meDt. The Committee hope that the Ministry 
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" ,..: Railways will ~te ~ proc~ of ,re~tatement of 
, '. t~rema.ining employees aftected onaccqunt:of the 19'1-4: 

Railway strike and briDg about normalcy in ~his respect 
expeditiously., ,The Committee would like to urge upon 
the Government to review· sympathetically the cases of 
even all those Railway employees whose apPeals have 
been rejected by the Railway Board, if they have not 
been found guilty of sabotage or violence. ' 

tParas 2.7 to 2.12, Pages 6---8, Twentyninth Report (5 LS)]. 

5.2. The Ministry of Ra~lways (Railway Board) with ' whom the 
recommendations of the Committee w~e taken up for implementa-
tion, stated in their communicatiqn dated the 15th. September, 1m, 
as follows:-

"In the,. speech introducing the Railway Budget on 2&-3-19TT, 
the Minister of Railways stated that all the railway em-
ployees who were either suspended or di.srnissed as a 
sequel to their participation in the Railway Strike in May. 
1974, would be reinstated unconditionally. In the subse-
quent discussions which took place in Lok Sabha, and 
Rajya Sabha, the Railway Minister has also stated that 
other disabilities following the strike; such as break: in 
service and transfers etc, would also be withdrawn within 
a period of six weeks. The MJ.n'istry of ~ways issued 
detailed orders to the Railways on the 6th April, 1977, for 
implementing the various aspects of the asBIiranoo gi.ven. 

16,898 employees were initially d!i.sm1saed or removed from 
service or had their services terminated in connection with 
tae stpke. The figure came down to 627 towards the end 
of' February, 1977. Out of ffn, orders of reinstatement 
have been isaued in the case 01 all ear::cept 8 persons (3 
undergoing life imprisonment, 1 dead and whereabouts of 
2 not known), 611 have already joined. duty, 6 more are 
yet to join. 4 were, reinstated and have been pl.aced 
under suspension as they are under tria1 for charges of 
murder. ' 

On the South Eastern Railway, 2,101 employees were; initially 
dismissed/removed from service or bad their services 
termma'~ in connection with the strike of May, 1974. 
The figure came down to 1&2 towards the end of February, 
19'17. Out of 182, orders of rei.Dstatemeilt have been issu-
ed in the case of 180 persons and all of them have already 
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It. . 
~,servi~· ,lhe' ~j?jng ,2 employ'~Cannot be 

, ~ back·.to .leJ"Vice ~ .. they are undetr-goi.ng life im-
",'. pr'iso~entoll being fo.und guilty of cha,rges ~f murder of 
:~a)~~Y~,o~. ' . '.' _. ,':: 

Out of about :5.91 lakhs of railway employees who sufi'e!'ed: 
a break in' service due to their participation in . the strike, 
the number ·of employees in yvhose cases brti8i:: in service 
MiS OOtcondoned, was 746 towards the etld bf February, 
1977. The bleak in all such cases has since been .condoned. 

1.5. Oa the South Eastern RaiLway out of'''S,869 railway em-
ployees who suffered a break in serv;ice,· the number of 
employees in whose cases condonation' was not done was 
219 on 28-2-77. The break in service ofall'the 210 em-

. ployees has since been condonea. 

1.6. (i) Services of 24,57!} casual, labour/substitutes were ter-
minated in connection with. the strike of May .. 1974. A 
large number of them have been taken back to dut.y leav-
ing behind 5,161 out of service towards February, 1977. 
Orders have been issued for taking back all of them and 
so far 4,689 have joined duty. Out of 47,254 have since 
expired, 4 are medically unfit, and whereabouts of 110 are 
not known and the remaining 3M are. yet to, _ report for 
duty. On the South Eastern Railway, out of 4,855 cailu.J. 
labour/substitutes discharged only 74 are still out of ser-
vice. Out of 74, 53 have since expired, 2 on long sickness 
and one is disabled, 1 is suffering from eye trouble -and' 
the rernaini.ng 17 are yet to report for duty. . 

(il) (!asual labour are ~ntially illiterate and some of them 
have not left behind the particulars of their ac:ldresaes etc, ' 
Difficulty is thus being experienced in locating Ii. number' 
of them after an interval of 3 years:' However, every-
effort has been and will continue to be made to ensure 
that all the 110 get reinstatement orders. 'l1le recognised 
unions railwaymen have been associated and their coope-
ration elicited in this matter." 

5.!. In their communication dated the 8th December, 19'77, the 
Ministry of Railways (Railway Board) have stated as folloWS!-

"So far as para 2.'1 is concerned, the present po!Ii1Ii.on is that In 
pursuance of the annonncement made by the:Minister for 
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~ysfu Parnabieiit 'on tn..G-it;7 Wnif~ ~trod.ucin, 
~"a~ Budg~~it)~ _lm-~8 'ih~t jh~ .~W of C.E.G. 
i1ou'fa '6e 'ei't.e:fided to the ZQnaI -..n.~ •. '.n, the Zonal 
Railways have !ince set up ~&i 'CbrPcWa1:e J:nterpri!le 
Group ~~ m~etings. have been held at the ZoM! leovel. On 
a.s~~ fr':lm the ~WI' side of the C.X.G. at central 
l,vel, the Railway MministratiODS have 1;Ieen advised 
r~tly to set up C.t.G. at the level of all Divisions also 
Of the Zonal Railways. The cOll\po&i.tion of the C.E,G. 
&as also undergOne change during this pe-riod in that stafr-
.we fepresentation at Railway ':Board level will compose 
of four representatives each from. A.I.RF. and N.F.I.R.., 
two representatives each from Indian Railways Class II 
Ofticers's Federation aDd Federation of Railway Officers' 
Association, and at Zonal and Divisional levels four repre--
sentatives each of the recognised Unions affiliated to 
A.I.RF. and N.F.I.R and two representatives each of the 
affiliates of Iridian Railway Class II Officers' Federation 
and Federation of Railway Offtcers' .Association. 

Government have noted the obs«vations of the Committee 
in respect of para 2.8. No specific action is called for." 

5." The Committee note the adiOll taken 'by the Governme.t on 
their recGm,nendatiens on the ia,atter coataiDed in dieir Tweaty • 
• ltith RePort (Fifth Lok Sa"'lia). 

5.5. fteCommhtee, llOweVR, recGdtmenc'i that the t.ses 'of railway 
eiBployees whose Serviees hail bH.. terilimated earlier aDa .. 110 had 
.tied before they ciauld be reinstated niay i.e ftalDmeci sYmpatlle1i. 
e .. .,., and fnU benefits, as admissilale ~ the tamilies of recular em· 
ployees may be Provided to their £amities aiulili'c!ir Muis/4ia .... ten, 
if aay. may lie jwovic1ed suitable Jol,s as pennisSible _der the rules 
.. eainius'sioDate ii-tis. . 



VI 
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OTHER REPRESENTATIONS 

6.1. During the period under report, the Committee hlilve consider-
ed twenty-five other repn!6entations and letters (See Appendix VI) 
addressed to the House, the Spe9ker or the Committee by different 
individuals which were inadmissible as petitions. 

6.Z. The Committee note with satisfaction that throoch their mter-
"ention, petitioners have either !Jeen provided partial or complete 
relief or the Ministries/Departments cODcerDed have .dequatelY 
uplained the pOSitiOD factual, legal or otherwise in resPect of th. 
petitions/representationa. 

'.3. The Committee, however, note that a large Dumber of repre-
sentations regarding non-settlement of claim CaH8 of c5splared per-
sons by the Department of Rehabilitation are being received by the 
Committee. The Committee regret that the Department of Rehabili-
tation has not so far settled the outstanding cases of the cljsplaced 
persons pending for more than two decades. In many cases, the 
original claimants have died without getting their claims (or com-
pensation settled. This is a sad re8ection on the functioning of the 
Department of Rehabilitation. The Committee recommend thld tbe 
Department of Rehabilitation shoulcl draw up;a time-bound p"'-
gramme for expeditioUs settlement of pending claim cases of dis-
placed persoas. 

TbeCommitift ·would like to be htfomed of the steps .Uibit 1Jy 
the Dep8riiiient of aebabilitationm this resped. 

H. V. KAMATH. 

Chcirmafl, 

Dated the 30th NoVember, 1978. Committee on Petitions. 



'APPENDIX I 

[Representa.tion from Shrima.ti Ramaba.ti Sen., Krishna.ga.r, NadiA],. 
reo inveBtigGtion in the ea.se of alleged "suTgicaUy removed" kidnel' 
from.the body of Dr.Upama.nyu Sen found dea.d. a.tLiverpool in Ju,l.y~ 
1974.]' 

From 

Mrs. RaIDaba.tl Sen 
NooriJ)a.ra . 
iCrishnagar Nadia 

I West Bengal 

Sri Bipin Pal Das 
Deputy Minister 
Extem.~ Affairs' 
New; Delhi. 

Dear Sri Du, 

By Regd. A.D. 

neceffiber 28, 1976. 
Ref : T06I3/75. 

SuBJI!ICT.-The mystery of "Surgically Remo'l!ed" kid,ney from the body 
of my son, Dr. Upamanyu Sen (28), found dead a.t Liver-
pool in July, 1974. 

Plea.se allow me to pilace the following important points regar:i-
i.ng the above subject for your kind consideration and. actions. 

In his letter dated February 5, 1976 (ref. INQ. 165/74) to our High 
Commission in the U.K. the H.N. Coroner of the City of Liverpool 
disclosed that the "missing" kidney in question "was surgi.ca.lly . re-
moved" from the body of my son, the deceased. The Coroner also 
made it clear that before reaching his verdict-"tbe deceased lcilled 
himself-it was assumed that the deceased had some time earlier i::\ 
his life time, removed his right kidney by surgical operation. The 
Coroner, nevertheless, expressed his desire to make enquiries to prove 
his assumption. It is our High Commission who subsequently prowd 
that the' assumption of the Coroner is wrong, and established that the 
.deceased did never undergo any surgical operation for the removal 
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of kidney fl'om his body. This should automatically make the Cor-
oners verdict null and void.. But our High Commission so far did not 
try to be further in contact~~J"'~n.er' in. this regard. I ap-
pealed. to the High Commission (Dated. : August 16; November 4;, 
~ ~,l.9'16) but without'ri!spontle:Itis very\~tly fi~ 
SAry ~ ~'matter be pursued by our High; Commission. .' , 

. ~ '; '. '. . ." 
,,,. :. ~ 

Recently, a number of time, a letter of Shri J. S. Mehta, the then 
~ SecI:etarY, dated August 28, 1976, written to me, has tieen 
referrEld to, as if in this letter the mystery of the "surgieally reQlOIVed.\~ 
kidney of my son has been resolved. But that was not the case at 
all, and most unfortunately, in this letter of Shri Mehta the mam 
issue in this case, viz., the faClt of "surgically removed" kidney til 
my son has not been mentioned at all. ". " , . 

However, Shri Mehta very kindly assured me that any specific 
points I mlght mention regarding the myste.rious death of my son 
abroad., will be considered by the Ministry. Consequently, in res-
ponse to his kind assurance, I appealed to him pointing out the above 
mentioRed omission of the important point in this; death, with three 
specific points for his kind consideration. But so far no response 
with the information of any favourable consideration by tM Ministry 
has come to me. I sent another appeal (November 1, .. 1976) . but 
recetived no response yet . 

. May I, therefore, pray to you to kindly look into the matter 
and. direct Olll" High Conunission in the U.K. to continue t,heir efforts 
to resolve the mystery of "surgically removed" kidney from the body 
of my son, the deceased, so that the culprits who killed my son and 
stole his cigb.t kidney could be broug~t t~ the consequences without 
any, furth.er delay. 

Very sincerely yours, 
Sd/~ 

RAMABATI StN. 



ilkallbb: n 
'. lLe~" ~d ~~dAJtri" ism. tiOiIt S •. iSt~i. Sin, •. 
in"estig4t~ if& .·~~case C)/.aUeteci "_rgi.colly remotJie'cl" ~~ jt'owt 
the body oj Dr. UpamCl1tyu Sen iound deaCl CIt Liverpool in July, 1974.] 

From By~.A.D. 

Mn. RatnabatJi sen, 
, 
~oorlpara, 
Kri&hnafgar, Nadia, 
West Ben~a1.. 

Shri ,i\talB. Vajpayee, 
Minister of External Affairs, 
GOvernment of India, 
New Delhi. 

Dear Sri Vajpa~e.e, 

SUBJIlCT.-The Mystery of. "SuTgicctlly Remot>'ed" kidn~ from the bOdy 
oj my &on, Dr. Upamcmyu Sen (28), found dead at Li~­
pool iR Julty, 19'14. 

Please consider this letter of mme as an urgent ap~al.:hom an. 
unfortunate;, poor, widow mother to you for your khld h~lp and actmn 
for the cause of truth and justice regarding the mysterious death 
of her brilliant young son, Dr. Upamanyu ~ (25) abroad. . 

In the above connection kindly allow me to enclose a copy each 
of my latest appeal to Sri B. K. Nehru, mgh Commissioner- in the-
U.K., and to Sri Bipin Pal Das, the then Deputy Minister for External 
Mairs, for your kind perusal. A copy of the latest of many letters 
from Professor H. N. Mukherjee, the then Chairman of Public Ac-
counts Commit~, to the Ministry of Externai A1fairs. All these 
letters will clearly speak for themselves. So far I have not received 
lIny response from our High Com.tnission or from our Ministry for 
~.xtemal Mairs. 



• 
In acldifiion may I enclose· the follewing docmnen.ts of some c~ 
~ evidence in this death of an Indian ciaUM abroad: 

1. A copy of a letter Of mille publisBeci in the local newspapers. 
2 .• cop.y of ~ ~ Qf _ internationally known forensic 
~.-' 

3. A copy oJ the H.M. Coroner's confirmation about the "mis-
~n~"~~. 

~. * ~py~t ~e ~~~t ~r~ Or. u.~yu Sen. th. 
~Ud' .. ' 
T,--:~"':"~-'~ 

5. A COpy of the Inquest Report With the attached. sh~t. 
".'.' -, . . . -, .. 

Now ~r the chang-ed cireumstances after the installation of 
peoPl:tis Gove~nmeDt at the Centre,w.e exgect better care foc truth 
a!4 justice. ~y I, Ulerefore, pray to you once again to k.indly look 
~~ the matter at your earliest an~ bring justice to this unfortUnate 
widow mother. 

Very sincerely yours, 
Sd/-

RAld~BA.T~ s~. 

4 copy to the Chail'tnflll, P.A.C. for taking actions. 
801-

RAMABATI SEN. 
~,~ • j , ~ - , • 

*Not received in Lok Sabha 8ecI'etariat. 
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.. :: .[Report·on the .et&qUiry. condRted,"V th4! Second' 'SeCrlno:ry ;(Visa), 
High Commission of India, London, into the death of DT'. Upamo:nytL 
Sen.] 

-,' "~: - t .. , , 

As desired by D.H.C., I visited Liverpool on 9-8-74' tQ ~nquire 
about1:he death 'of an Indian Doctbl- named UpamaDyli 'Sen, aged 
about 28 years. I had a long conversation on telephone ~th Mrs. 
Rcltoss, .l~~dy of., the house in w.ch Dr, Sen:rusedtostay,· Dr. U. 
Sasmal,a friend of Dr. Sen and Sergeant Fischer of Liverpool Police 
Crime Squad, who investigated the death Case'. I also met'Mr. 
DeepakChaudlwry, proprietor of Asha Restautant, Bol Street, 
UverpooL He is a respectable Bengali and knows all the BengaUs, 
Doctors and .other persons hailing from West Bengal and pl.lesently 
staying in Liverpool. . ;: .-

. 2. All the; abctve '.persons stated that Dr. 'Sen was a quite type of 
person. * was of the type who would keep things to himself and 
would no~.trY to mix up with friends. They quoted some instances 
where Dr.' Sen did not turn up even after having accepted the in-
vitation. Sgt. Fischer remarked that heWf:l'S rather an introverted 
character and wot4ci not develop any strong friendship with his col-
leagues. ,He fuI:ther stated that he had thoroughly looked into the 
matter if he had' any love affair etc., but no evidence of any such 
thi'ngwas found He was reported to be a nice person, hardly mix-
ed \lip freely with his friends, lived a. lonely life and would keep 
things to himself. 

'3. I also visited Liverpool Royal Infirmary Hospital where Dr. Sen 
was working as a Doctor. I specially interviewed Dr. Gibbs and 
Dr. Tappin, both Eqglishmen, who worked quite closely with him 
in the hospital. They both stated that the news of the death of Dr. 
Sen's father in February this year in India gave him a shock btlt he 
did go to India to perform the last rites. Dr. Sen had joined their 
hospitrul in September, 1973 on one year's contract. This contract was 
goin~ to expire by the end of August, 1974. There was no possibility 
of the renewal of his contract for a further period and the chances' 
for getting a job in some other hospital were quite bleak because 
he was not studYIlig at all neither did be try to appear in the Part I 
of MRCP (Membership of Royal College of Physicians). This is a 
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pre-requisite for any Doctor who wants to get a job on a regular 
basis in U.K. Although Dr. Sen had apparently told his IXIO'ther 
that he was doing mgber studies, he did not try to appear in Part I 
test of MRCP which was vi!iyeM.tif I Secondly his financial posi_ 
tion Yi~ not very sound. . He was getting abou,t£ 43- per week out of 
~h he was paying £ 30 per month ,as his house rent. ,He was 
sending some money to his mother and had recently purchased a car. 
Dr. Gibbs stated that once Dr. 'Sen had told him that he could not go 
back to show his face tobis mother. Both the I>octoni stated that 
the bleak chances of getting !SOme job: after the terrilination ofhiS' 
present contract might have driven. him to such a mental state. Dr. 
Gibbs further ~ted that Dr. Sen used to tell him about his loneliness. 
Once, he and Mrs. Gibbs visited Dr. Sen's flat and Dr. Sen told his 
wife (Mrs. Gibbs) that he did not have any girl.friend. Mrs. Gibbs 
got him an English Girl but their friendship lasted only fo~, 3 days. 
This' all showed 'the peCuliar t'ype of Dr. Sen's personality. The 
Police have' already completed their investigationartd have given the 
vadict about Dr. Sen's death as havinl{ conUrutted suicide, i.e. "the 
deceased killed himself while the balance of his' mind was disturbed, 
by taki.ng an overdose of barbiturates." 

4. A copy of the Coroner's Inquest Report and the statement~ 
given by witnesses before him along with theBeath Certificate of 
Dr. Upamanyu Sen are enclosed· for kind perusal. 

" 

·Nut enclosed. 

Sd/-

S.L. B~IU. 
Second Secretary (V) 

12-8-1974. 
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[A repot't em late Dt-. UPIJmA1!yt£ oS:n, Sl~. Late U~y Ch4!,-d~. Sen 
furnished by tM StAte GOvern:m~nt Of Wen Bengtil, II ome De-
pcrtmeftt.] . , , . .... .-. 

Dr. UP"Olanyu Sen, 'Slo late Uday Chandra Sen., was born at 
Noor:lpara 4mino.z.., PS R:atWaU. Kririhnagar, District Nadia, in 
the year 1941t His father was a clerk in the Accounts Dept!. of MIa 
~ &: Mahendra Co. Ltd .• Park Street, Calcutta. Uuy Chan~ 
clra Sen died of. an acute heart disease during the month of Septem-
ber l!tTJ at the age of 60. 

Dr. Upamanyu Sen (deceased) had lour brothers (inducting hi'qll-
$~f). and one sister. (1) Sri UtpalSen (38 years), M.sc., Ph.D: is 
a scientist of Central Electro Chemical Research Institu~, a Gove!'D.-
m.ent of I~ Undertaking at Karaikudi Tamil Nadu. (2) Shri. 
Rathindra Nath Sen (36 years), B.S.c, Dip. in Paper Technology. is 
working as Pulp Superintendent, under Universal Paper Mill, Jhar-
gram. District Midnapoce. West Bengal. (3) Dr. Upamanyu Sen who 
died at' the age of 28 at Liverpool dUl'ing the month of July, 1!t'74. 
(4) Shri Ujjal Sen (22 years) is a 'student of 6th year M.Sc. (chemis-
try) Class in Jadavpur University. Their sister Smt. Uttara Nandy 
Mazumdar Nee Sen .(40 years) is the wife of Shri Hit Lal Nanciy 
Mazumdar, a ~nior Technical Assistant in the Department of Che-
mistry, Jadavpur University, Jadavpur, Distt. 24-Parganas, Weat 
~ngal. 

Dr. Sen (deceased) was born and brought up at Nooripara, 
A.minbazar PS KotwaI.i, Krishnagar, Dist. Nadia, West Bengal. He 
passed the School Final Examination in Second Division (in the 
year 1961) from Anglo Vernacular High School Krishnagar, Nadia. 
'l'heTeafter he passed the Pre-University Examination in Science in 
First Division in the year 1962 from Krishnagar Govt. College. He 
then joined one year Pre-Medical course in Presidency College, Cal-
cutta (Roll No. 213) Dr. Sen war; a boarder at Hindu Hostel in 1962 
(Ward No.5, Room No.5. Room No. 62'). His residential address 
was 92B, Diamond Harbour Roa-i, Calcut'ta.) After completion of his 
study he left the hostel on. 31-3-63. On 30th July, 1963, he got himself 
admitted into the 1st M.B.B:'S: course in the Nil Ratan Sarkar Medi-
cal College, Calcutta. He passed the final M.B.B.S. ex~m.matio~ iq 



August, 1968. Thereafter, he was attached to Nil Ratan Sarkar Medi-
eal College and Hospital as P.R.C.A. from 15-10-68, to 14-4-69. He 
was also attached. to different departments of the Hospital as Junior 
and Senior House Surgeon during the period as noted below: 

(1) From 16-4-69 to 30-s.:S9--Junior Ho~ SUrgeon. .at~ 
Urology D~ptt.. ' . 

(2) From Oc.tober 1989 to March 11'l0-Senior House Surgeon 
of the Urology Deptt. 

(3) From 16th April 1970 to 30th Sept. 197O---J'uniorH~ 
Sw-geon of the Obstetrics and Gynaecology Deptt. . ' 

(4) From 1-7-71 to 6-9-71-:--Junior House Surgeon at Radiology 
D~tt. 

He used to stay at N.R.S. Medical College Hostel (Room No. 33) 
during the above period and left the Hostel on 31st March, 1969. He 
also stayed at the A.B. House Staff Quarters when he was attached 
to N.R.S. Hospital. 

Leaving N.R.S. Hospital, Dr. Upamanyu Sen took up a job with 
the Indian Rallways and WaS posted as an Assistant Medical Officer, 
D.M.O. Hospital (new M.S. Hospital) at Asansol, Dist: Burdwan, West 
Bengal. Dr. Sen joined his new post on 7th Sept. 1971 (forenoon) 
and resigned on 4th Dec. 1911 (forenoon). He stayed at Railway 

. Officers' Rest House, PS Asansol, Dist. Burdwan from 7-9-71 to 
12-11-71 and also at Rly. Quarter No. 2901 A, Old WQIllen's Hospital, PSI 
Asansol, Dist. Burdwan from 12-11-71 to 3-1~71 

After tendering resignation,. from Rly Service, Dr. Sen came 
back to Calcutta and worked for sometime in the N.R.S. Hospital, 
Calcutta and stayed in the hostel of the Hospital. 

Dr. Upamanyu Sen left for U.K. during the. month of January, 
i972, for higher studies and reportedly died at Liverpool in July, 
1974 while he was working at Liverpool Royal Infirmary. Pembroke 
Place. Liverpool 3(U.K.). 
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APPENDIX-V 

T):r-.~e ~ furnis~d by ~ ,Ministry "fEducation and 
SdciJil Weljirre (Deptt. of Education) em the implement4tion of 

,-ecommendations 11I4de by the Committee on petitions in thei'l' 
. ,. 

"~a 
No. 

I' ~~) 

., 

TtDemy-si;tf.h Report (Fitffl Lok ·SabJlta)· . 

tteCOriunendation made Action Taken'" Latest; position as 
'l1ytne'C6miriittee in t1\eir As r~ed' 'in 'Min.' Reiported by the 
Twenty-sixt~ Report (sLS) O.¥. pn t9:e subject pelhi ~4ministra-

. ..' dt. 23-12-1916) tlOIi 

(Consideredby the Committee on 29-8- I 977 vide Memo.N o. 9) 
> • '. 

~) 
----------------------------~---------

Medern School, New Delhi 

The Committee ate sur-
prised to '!lote that the 
managem.ent ofthe Mo-
dern SChool has been 
f'oltowing the unus11al 
~ctice of <not' issuing 
any'lettc:rsof appoint'-
ment to their . teachers. 
The absenCe of appoint-
'men! letters leaves the 
teaclters in an unfor-
tunate predicament 
where they do not have 
my ~se of security of 
service. The COrnnP-ftee art alsbulihappy to 
Bote 'that· theDdIti: Ad-
ministration did nothing 
to check this practice 
even after the provisions 
of the Delhi School 
Education Act, 1973, 
came into force and that 
they acted only when the 
Delhi School Tribunal 
made adverse observa-

The Managing 
Committee for the 
A:\odern School, 
pave sinCe issued, 
letters of appoint-
merita!oDgWidi1 ' 
tenns and cOndi-
tion~ to aU the 
employees of the 
scl100t 

It has been con-
firmed by the Prin-
cipal of Modern 
School that appo-
intment letters are 
being issued regu-
larly to the em-
ployees. The ap-
pointment letters 
also contain the 
terms and condi-
tions of ~vice of 
employees. 



tions about this practice 
in case of S hri R. R. Ohj. 
vers~ the Modern 
School, New Delhi. The 
Commit teeqope that tpe 
Dell>i Administration 
would· now -ensure t~t 
the Management oftIle 

. Madern School, woUld, 

. ' 

as assured _ befere tbe , 
Committee, issue letters 
of appointment indicat-
. ing the terms and ~rKij­
tions of service to all . 
teachers and other staff, 

I . 18 The Committee would 
like the Director of 
Education to take sui-

. ~ - ... 

. table steps with a view 
to enSUre that the pay' 
and allowances of the in-
CJlmhents oftlle Modern 
School are not less than 
those of their cOUnter-
parts in the Government 
Schools. The Committee 
also recommendation 
t~ the Manage-
ment of the Modern 
School shOUld lay down 
definite rUles in respect 
of promotion and for 
additional benefits and 
perquisites to the tea-
chers. 

The Committee feel that 
tb.e cases of all~ed victi-
misation and termina-
tion of services of tea-
chers. . whet~ before 
~ after the conunence-
m.~t of the 'D.elhi 
Sc,\IooI Education Act, 
1913, as pointed out by 

, tb" petitiooer, should 
.~, be looked into by 
~.l>i~ct(\rate ofEdu-

Thepay'andallow-
ancel--~ Modern 
S ch()t)J'eMpioyees 
are not less than 
tho~of Govern .. 
menn~mptoyees. ' 

2. The rules in res-
pect of ' promo-

tion, additional 
benefits and per-
qu;sites have not 
so far been fina-
lised hy· the 
Managing Com;" 

mittee. They 
had been asked to 
do sO by the Delhi 
Administration . 

There has been no 
case o[victimisa-
tion. The SQ'-
vices ofS hri R. R. 

.Ojlut"ete termi-
nated ~ dllring 
the 'PI'ohation pe-
riod. - In view of 
this an enqujryby 
the Director.e ~f 
Ed~ori intQtJie.' 
alle~ casc;s of 

It' has been con-
firmed by the Prin-
cipal, Modern 

Sdtool that the pay 
and allowances of 
employees are not 
lesS than their 
counter-parts in 
schools run by the 
appropriate au-
thority. The Prin-
cipal has further 
confirmed that 
they have finalised 
rules in respect of 
promotion, addi-

tional benefits, etc. 

The Director of 
Education appoin-
ted a Committee 
consisting of Shri 
J:N. OayaJ, DDE 
and Shri D. P. 

Sinha, DS to look 
into the caseS of 
victiniisation. The 
repon of the Com-
mittee revealed 
~t t,here were no 



(I) 

.1'21 

cation. The CoInmittee 
may be apprised of the 
resulh of such eaquiry in 
due course. 

In order to prevent mis-
use of rule 105 of the 
Delhi SChool Education 

. Rules 1978, in respect of 
termination of services 

. of a teacher on pro-
bation. the Committee 
suggest that the Go-
vernment might examine 
th e feasibility and de-
sirability of amending 
the Delhi SChool Edu-
cation Rules SO that all 
cases of termination of 
service; after the approval 
by the Management 
Committee of an un-
aided SChool, are intima-
ted tl) the Directorate of 
Education with a view tQ 
afford a second oppor-
tuaity both to th e Direc-
torate as well as to the 
teach ers concerned, to 
have a review of such 
cases. 

The Committee note 
that although the Mana-
gement of ' the Modern 
SChool submitted its 
scheme of Managemer.t 
to the Dirc:~r of Edu-
cation in April, 1974, 
its approval by the 
latter was given only on 
31st July, 1975. The 

____ ~mmittee regret tb is 

31 

victim.isation and 
terminatioD of ser-
vices gf tea-
chers ia. the Mo-
dern· School as 
directed by the 
Committee has 
not been consi-
dered necessary. 

cases of victimisa_ 
tion. The termina-
tion of services of 
Shri Ojha WU 
within the· rules. 
However, Shri 
OJ ha has now been 
re~ployed by 
tl-e Modera 
School. 

It is proposed to The proposal to 
·amendcenainpro- amend Rule lOS 
w.ions of the (I) has bC!t¥l sent 

Delhi SChool Edu- to the Ministry 
cationAct andthe of Education for 
Bill is likely to be their approval . 
introduced short- Amendment of 
ly in Parliament. Principal Act is 
After th e Act is also under coosi-
suitably amended deration of Delhi 
steps will be taken Aciministrati.on. 
to modifY the The Ministry has 
Delhi School desired the pro-
Education Rules posaI to be vetted 
also. by Law Depart-

The recommenda-
tions have been 

brought to the 
notice of the Dir-
rectorate ofEdu-
cation forcompli-
aoce. 

ment of Delhi 
Administration 
wh ich is being 
done. 

Recommendations 
have been noted. 
Th e vigilance is 
being exercised 
to see that the 
provision of Delhi 
SChool Education 
Act and Rules are 
fonowed by the 
Management of 
Modern School. 
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delay. Th e Committee 
hope that necessary care 
and vigilance will be ex-
ercised by th e Direc-
torate of Education to 
ensure th e implementa-
tion of the scheme of 
Management in to and 
also compliance ofthe 
provisions of the Delhi 
SChool Education Act, 
1973 and the Rules 
framed thereunder in 
future by the Manage-
ment of the Modern 
School. 

1 '22 The Committee have 
been infio rmed th atth e 
Delh i Administration 
h as designated an officer 
of the rank of Deputy 
Director to look into 
the complaints relating 
to violation of the pro,-
visions of Delbi SchOol 
Education Act, the Rules 
framed thereunder Qiy 
tbe Management of the 
recolJllised .naided 
schools and to ensure 
worcement of the said 
provisions and that in 
course of time there 
W:oUldbe a separate Unit 
in the Directorate of 
Education exclusively 
for the purpose. The 
Committee desire that 
the proposed Unitt 
with full compJimen of 
Staff should be set up 
expeditiously. 

Whenever any 
violation of Act 
and Rules are re-
ported necessary 
action is taken as 
per provision of 
Rules, at that time 
of according app-
roval for exten-

sion of recognition. 
~nditions laid 
down at th e time 
of extension of 
rect>gnition are 
required to be 
fulfilled withintbe 
gi~en tim'e by th e 
school. 

Nucleus staff for 
implemcptatie>al of 
the Delhi SChool 

Education Act 1973 
has been provided 
pending re-assess-
ment ofthe staB"-
ing requirements 
of the Directorate 
of Education by 
the Stair Inspec-
tion Unit. 
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Airforce Gemral School, Delhi Gantt. 

The Conimittee suggest 
. thattl'te Management 
of the SChool be asked by 
the' Government to lay 
down definite rules in 
respect ot promotion 
and tor regulating the 

. gtant 'of additional 
benefitsand perquisites 
to the staff" 

The Qotnmittee npte 
, that the scheme of Ma-
·htagement for the Air 
"'Porce -Central SChool, 
ag.~~ under Delhi 
SCbbOlBducation Rules, 
1973 has since been app-
roved by the Directorate 
of Education. The 
Committee hope that 
the Government would 
keep a constant watch 
tD see that the scheme is 
implemented in filU 
and the Managing Com-
mittee under the new-
set up complies with all 
the requirements, con-
templated in the . Delhi 
School Educatibn Act 
I973andtberules framed 
tbereundet. 

The recommenda- The Principal has 
tion was brought intimated the De-
to the notice of partment that 
themanagementof they have drafted 
of the SChool, tberules for pro-
who have replied motion and grant 
that they are ex- of "additional 
amining the re- benefits and per-
commendation quisites. 
fJis-a-vit the rules 
and regulations 
governing. PJiO-
motion and grant 
ot additional be-
nefits and per 
quisites to the 
staft" of the simi-
lar educational 
institution and 
will formulate 
their own rules 
on this sub;ect~ 
Theyitteafrea~ 
having a cl:;iitri-
butoryprdvident· 
fund sChemt. 

l 

The rcr,ominenda-
tion has .been 
brought l ~ ; the 
noticeeffheDir- . 
rectorate of, Iidu-
cation f"of, infor-" 
matiaoand eom-
pliance~ 

Tthe . Education 
l)epartment exe-
cises due vigilance 
on the compliance 
of provision of 
sCl1eme of Mana-
.~ and of 
Ac:tand Rules at 
the tuae of grant-

Usg. extension of 
Jecogaition and 

,perio4il;al inspec-
. ~ons by the field-
officers. 
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APPENDIX, :V.t 
OTHER REPRESENTATIONS 

, Oth~'repr~entations on which the C~"~'S i~tervention has procured 
expeditious,partiQi or complete relief to petitioners or the MinilStries/Depart­
men.s concerned have explained the positiorc $Qtisfactorily 

SI. 
No. 

I' 

Nam~ and address of the 
petitioner 

2 

Brief IUlbject 
and points 
raised 

3 

I, Sh. Bulchand Chhangomal, 
Block A-704/14o8, 
Ulhasnagar-s, Distt. 
Thana (M,S.). 

Apribintm!m~ of 
legal heir of 
Smt. Punibai 
Chh~ngomal. 

., " 

In h is representation 
dated the 1st JUne, 1977, 
the petitioner stated 
as foHows :-

"That, My mother~Smt. 
';~~.ibai'~hhangq~Ib;ts " 

eltptred Qn 17-lo-6S at 
mh~~ar-s, and'I!'(ve 
ayphed on I3..;It-OlS ):0, 
Ri io~t Sehl "~t 

- ~tndiissioner, BQ=ay. ,',' , 
and now case p~pCrii fire " , ' 
with Mr. S. S. Go~, ',-
Settlement OfficerJ'.~n, 
Jamnagar House,'NeJ, 
Delhi, but no action 
itas beeD. taken in the 
'matter ~ nine years. 

,1 cO'nldaot understand wnY case'i8 not tio be 
finalised'through nine 
years haVe ,been passed. 

-I ,DOW. request your 
honaul' ~o Jtindly make 

F.acts pQ:\Ised by 
the Committee 

4 

Mi1.l',·sti,-y. ,oj Supply 
(!r ,~'bpbilitation 
(beptt. of Reha­
bi#tQtio:'). 

rn t1iek~eply dt. 
~4/2.6i4,',,~ April, 
~~78" t:h.e Depart-
~, ,gC,Rehabi-
Utatlonhll-ve stated 
as~tlows:-

~'The ,Settl~~t 
W,ing, of this DO. 
pa;nmen~Jl'.D whom 
1;fie ,m~er was 
i'e'ferroo,' has 
reported that sub-
stitution order in 
this case has been 
p-assed by the 
Settlement Officer 
Uudicial) on 
.27-3-1978 .' and 
Sbri ~ ... ~~lchand , ' .. %~~gD rpal re-

,'~','~t,edc "on the , , e day to eol-
_,' th~ Gopyof 
';~ J • .t:d~r on 
t'aYIPent~f usaal 
f~e of, ~s. 2'SO 

"pijise iJ;l ,lie shape ,of Jridian, post:aI 
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enquiry from the Chief 
Settlement Commissioner, 
Rehabilitation Depart-
ment, Jaisalmer House, 
New Delhi that why the 
case is Dot to be takeD. 

I furth er state that, I am 
allottee of Room No. 
1408 ,Block No. 704. 
Ulhasnagar-s and full 
amount is to be adjusted 
in the above p1;operty. 

I further request if any 
delay is in th e matter 
same may kindly be 
condo qed. " 

I hope that you will take up 
th e matter with th e 
higher authorities of 
Rehabilitation Depart-
ment, Jaisalmer House, 
New Delhi, and will get 
the case finalised as early 
as possible. 

3 

\ 

order. No further 
acti.on is required 
to be taken in th e 
matter and it has 
been treated as· 
closed." 

2. Sh. Kish indas Sumomal, Refund of excess In their reply dated 
C/o L. S. Rupani, Bk. amount adjust- the 12th April,. 
No. 53/5, Ulhasnagar-I, ed towards the 1978, the Depart-
Disn. Thaaa. COSt of Room ment of Rehabili-

. No.6, Bk. No. taUon have state4 

In his representation 
. " dated the 19th Septem-

ber" 1977;th e petitioner 
stated as follows :-

, , Th at I am II Claimant 'Uitk 
CAF No~ B(ffUT! 
4&2!IV (NT) . aDd th e 
amount of 'Rs. 1870/-
have' since been 
adjust~d from th e claim 
compensation payable to 
me being provisional cost. 

I::a6J, UIsha- as follows :-
nagar adjusted 
~om CAF 
No. BfJ1UT/ 
4h/lV . (NT). 

"Th e Settlement 
Wing of this 
Department to 
whom the matter 
was referred, has 
repo ned th at a 

'recovery SChedule 
f.or Rs. (-) Rs. 
1102/- towards 
property' No. R. 
No .. 6, Bk. No. 
1261 ~amp 4 
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Whereas, ,I have been 
favoured with the 
required conveyance-
Deed and th e cost of 
said room is mentioned 
as Rs. 698/-only because 
this cost was fixed for old 
Bks. by Central Govern-
ment. 

Thus I am liable to get th e 
refund of th e excess cost 
of Rs. 1192/-recovered 
in excess from my claim 
compensation No. B/T/ 
UT!482/IVNT. 

That the fAdministrator, 
Ulhasnagat--Township has 
issued clear Certifi-
cate of rent and con-
veyance charges for Nil 
amount and Nothing is 
payable by me. Hence 
1 pray that the amount 
of Rs. 1192/- may kindly 
be refunded and be paid 
in the cash to me early 
and oblige. " 

3. Sh. Hemandas Menghinnal 
C/o L. S. Rupani, Bk. 
No· 53/5, Ulhasnagar-I, 
Dist. Thana. 

In his representatioa dated 
the 28th September, 
1977, the petitioner 
stated as follows :-

"I beg to state that Ra. 
. 171l· 38 have been ad-

justed towards cost and 
rent room No. ~, 
Bk.NfO. 1686, Ulhas-

37 

3 4 

adjusted irom-
refunded fDOm 
CAF No. B/T/UT/ 
482/IVNT has 
been sent to th e 
petitioner vide 
th eir letter No. 
SW/ASO/(PG) 
LCP/78/1787 the 
dated 23-3-1978. 
No further action 
is required to be 
taken in th e matter 
and it h as been 
treated as closed." 

In their reply dated: 
the 12th Apri1~ 
1978, the Depart-
ment ofRehabilita-
tioa h ave stated as 
follows :-

Issu e 0 f reco very 
schedule; of 
Rs. 17II .38 
in respect of 
Room No. ~, 
Bk. No. 1686, 
Ulhasnagar. 

"The Settlement Wing 
of this Depart-
ment ~o whom 
the matter was 
referred, has re-
pOrted that a 

nagar-4, from CAF No. 
B/EKjI I I/XXI-L/IVNTA 
of my father Shri 
M4mgh aronal. 

: Recovery Schedule 
for Rs. 233/72 and. 
1477/66 toward 
property No. 1686/ 
2/Camp 4,adjus-
ted from/refunded 
from CAP No. Bt 
EK/lII/XXI(L)/ 
IVNTA, has been 
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It ip ~ tnitter of regret that, 
1, bav,enot yet received 
ahj irititnttion of adiust .. 
metltofthe abov~ atn1)unts 
frotnthe \>fficeof C.S.c., 
Ja~f1)mer ' House, New 

"belhi and I am informed 
by the' Adm~nistratOr , 
!JIahsnagar-Townsh ip. 
That he has also not 
received Reco very 
Scheoule. 

As the Managing OffiCC{", 
UIahsnagar-4, is pressing 
me very hard fo r recovery 
of cost and rent hence, I 
request your honour 
to kindly arrange no issue 
the Recovery SCihedule 
direct to the Mapag~ 
Officer, Uhlasnagar, and 
copy may kindly be s~nt 
to me on my above 
address. 

I am now informed by Shri 
T. R Chona, A. S. O. P. 

",Hew' D~b.i; th.at ~Utit 
h'" b~ri' adju9ted ,'aaiH 
, res;bVefoY' will be sei!.t, 
when ,bill will bie, appt,q~ 
ve<l byl'a:hnd ~cou6ts 
Officer; New Delhi.' 

l{op-'e ti\Ut~ will kindly 
. do' 'the needful in this 
rttattet~'an early date." 

4. Sit. Des, R,i Mehta, Flat 
"i,' ,~~, ~x.~ Jiouth 'Patel 

~agar, Mllrket, 
New Delhi-8. 

, ,Itt this representation, dated 
r.he 8th November, 1977, 

3 

L 

" 

4 

sent to' th e petitibn-
er vide th eir latter 
N<l: SW/ASO/ 
(PG)/LCP/78/18S6 
dated 29-3-1978. 
No furtheraction 
is required to be 
take~ .in the matter 
and It h as been 

treated as closed." 

Issue.of nra:rtsfer In their.rq>ly' dated 
deed in resptct ,the' 3tti March> 
of Flat N01,'X"'1978, tbe'Depart-
SoP'll Patel ment ofRebabilita-
NagIII' 'ft.Urket, . tlion ) havt:stated as 
New Delhi-S. follows- :-

"The Lease and 
Oonveyifnce deed 
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the petitioner stated as 
follows: ..... 

"Iaar in occupation of the 
above Flat since 1952, 
when it Was allotted to 
me in the month of 
July, 1952 on rental 
basis. In the yeat 1962, 
it was decided by th e 
Goveriunent to transfer 
these t:"lats to the alIo-
tees, against pay-ment of 
arrears of rent (if any) 
plus 20% of the value, 
as t,h efirst instalment, 
bal.ance being payable in 
two yearly instalments. 

I cleared the entire am~nt 
in the year 1965166 and 
this can be verified from 
the Ministry's records. 

The transfer deed for the 
above Flat No. 'X' has 
yet not been granted and 
as is apparent from the 
ttue copies of the Cor.-
respondence I have had 
with th e Ministry con-
cerned, I am still strugl-
ling to get the same. 

l, there~re, approach your 
good office in t;his regard 
and request y.our assis-
tance in finalisini this 
long st_ding matter." 

5. Smt. Satibai, House No. 
VI/54, ~Ilari KI:tu,hi, 
Ajmor. . .,.,,' .' 

t'nb.;r rppresentatian, dated 
the 21st Novemeber , 

aB' 

3 

':.: 

:. 

Grant of sale 
. certificate 0 f 
proPl'rty :.~ No. 
. ,-11 54,. J<tll~ri­
. Kbuhl, A,mer. 

4 

;:in this. case has 
since been issued 
to the Lessee vide 
th is Department 
letter No. SCfMOI 
GBPju, tieted 
2-2-197i., . 

. tn,··th.~ i~ly dated 
"die 4th August, 

t. of Rehablh-.. ,fi.{. ' "th .. ~, Depa!1:-
i:Jli o'n: have stated 
8sfdUoWs :-

"The . Settlement-
Wing of this 
·~ent to . 
'wJipfri' tlie matter ''''a8 I«erred, has 
reported that the 
recovery schedule 
for &S. 1830.44 
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1977, tb e petitioner 
slQtedas follows :-

·1 have been submitting 
my applications to the 
Chief Settlement Com-

., miSSioner J aisalmer 
House, New Delhi and 
the Minister concerned 
(Shri Sikander Bakht) 
on the subject cited above 
but I have not been 
issued the sale certi~cate 
of the above property 
till now. 

That I have also been 
appointed lhe successor 
in interest of the deceas-
ed Late Sbri Raghumal 
(my husband) and I 
now fail to understand 
why tbe sale certificate 
is not being issued to me 
in spite of my repeated 
requests. " 

What is the difference in 
Janata Rule and OIang-
ress Rule is not known 
to me? When a 
widow is being harassed 
in the above manner. 

I shall request the learned 
O1airman to expedite 
th e matter and get me 
the certificate at an early 
date." 

paise towards pm-
perty No. VI/54/ 
old/XVI/243 new 
Ajmer, CAF No.. 
R/3/30 40 52 /52 has 
been sent to the 
applicant . mae 
their letter No. 
SW/ASO/(PG)/LC 
P/78/LSS 2/I1/78/-
4248 dated 25-
26-7-1978. No 
furth er action is 
required to be 
taken in th e matter 
and it has been 
treated as closed." 

6. Sh. Ochinm Thenaomal. Finalisation of In their reply dated 
C/o Kumar Clinic Turwa , claim No. M/JI the 7th April, 1978 
Nab, Bilaspur(M.P.) }{/ 417 /XXI(L) the Department 

of Rehabilitation 
have stated as 
follows :-
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In hi$ representation dated 
the 1St February, 1978~ 
the petitioner stated as 
follows :-

"That the petitioner had 
submitted his claim for 
immovable {K'oPerty left 
in Pakistan , wh~ch was 
assessed. and verified in 
the course of time, and 
against th e verified claim 
order he submitted his 
CAF which was r~­
tered at OAF No. M/J/K/ 
417/XXI(L). 

That the claimant had also 
utilised his compensa-
tion towards costs of pro-
penies etc. 

That so far the CAF has 
not been finalised and the 
claimant has been put 
into extreme hardships. 

That various applications 
have been submitted to 
the coneered authorities 
of the Ministry of 
Rehabilitation but till 
today no action for 
finalisation and settlement 
of the claim has been 
made. 

Your honour may be pleas-
ed to personally look 
into the matter and order 
for the ca~g ofthe case 
position and such action 
as deemed necessary may 
kindly be taken, Ii> enable 
the petitioner claimant to 
get the Compensation 
which is admissible to 
after adjusting' th e 
amounts utilised. 

3 

I.,'" 

4 

"Th e Settlement 
Wing ofthis Depart-
ment to whom the 
matter was referred. 
bas reported that a 
l"CC,overy schedule 
for Rs. 15221{19 
and 15390/- to-
wards property No. 
E.P. 792 and m 
Omti R~ad and 
E.P. Plot 312 
adjusted from I 
refUnded from CAF 
No. M/J{Kl41 7 I 
XXI(L) has been 
sent to the peti-
tioner vide their 
letter No. SW/ASO 
(PG)/LCP!78/I ,8S8 
dated 29-S-78 by 
registered Post. No 
further action is 
required to be taken 
in the matter and it 
has been treated as 
closed." 

. " 
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7. Sh. Chandemath Outhut-
!)ath, ~, No. 464/12,-
UlbasIIM.,-2, Distt. 
Thana (M.-S.). 

Settlement of In their reply dated 
claitp N.o. B/TI March, J,.978, the 
UT/417~/lVfN';f,. DePtt. of Rehabi-

. < , litationhave stated 

the.pet~l~'?I;ler in his repre-
senl~tlop dt.24-2-78 -
stated that the CAF No. 
B/T/U't/47J/IV/NT has 
not beens~led till today 
i.n~~pite. Q{ several remind-
er:to the ASO Delhi but 
tin to~ .. no response. 

Sir, I 'ani very old man. I 
<10 nodcnow h,ow long I 
willliv~ ~therefore, request 
Your ,qo,nour kindly ask 
th ~ dep~ent t~ pay th e 
balllllce ~ount by cash. 

Su, several times the claim 
officers come to Ulhas -
nag~ but my case papers 
has not been yet finalised 
in spite of every time , 
they use to reply that 
Your case will be finalised 
on the next trip but till 
today n,O response. 

I, therefore, request Your 
honour ti) l~k into this 
maner and instruct the 
department ~ finalise my 
case and pay t.h e balance 

. amount of my claim by 
wayofcash." 

as fo~ows :-

"The Settlement 
Wing '. of' this 
Depart,w.ent, to 

Whom the matter 
,~as _ referred, has 
repo.ned that the 
compensation case 
of Shri Chandera-
nStb stand finalised. 
ln this connection 
it Copy' of tbis 
Departments letter 
.No. SW/~~O(PG) 
/LCP.JLSS/ March 
/78/1630 dated 18-3 

-1978 is enclosed 
.(See enclosure). 

.&!in»try qf Supply 
~d &hahililatitm 
(1)e(JaTt.rnml of 
Rehabilit4tUm ) 

II. Sh. Q"atrumaI Assumal, Finalisation of Jf1 their r~ly dated 
42. Mirchi Galli, Opp. CAFN~. B/~~I 2.4lh ~st, 1978, 



I 2 

Jumma Masjid, Bombay-
4~·. 

." l InhiSrepr.esentation dated 
lhe, 16th December, 
19Th tbepetitioner stat-
ed as follows :-

. .' . 
"Till today my case has not 

been seuled, in spite of 
my seJieIlll reminders to 
A.S.9. since 1968. 

I, therefore, request your 
L' honoUI to kindly do the 

needful and instruct the 
department to finalise 
my above claim, at an 
earliest date tb enable me 
to get th e balance amount 
of my claim, as I am old 
man displaced from West 
Pakistan." 

3 

12238-I/P.C. 
No.~ 

4 

the Department of 
~epaJ:Plitation have 
stated,a~ follows:-

"The Settlement 
Wing of this 
~~ent to 
whom 'the matter 

. ,va'!! . referred, bas 
iDtimated that th e 
Case was finalised 
as early as on 
~3-II-1957 but the 
claimant did not 
file spy appeal or 
IiPr.ly fOf' rc:-finali-
sallon o. h IS case 
under ~ule 19 

'; ag,~ !lipst the same. 
In view uftbis no 
[Utth er ,action is 
possible' at this late 
"Stage after 21 years. 
'lib e c4timant, if so 
desire, may seek 
lega) remedy." 

RecommendGtion of the CammilJ'ee. 

TIle Committee desire the Ministry of S'IIJ'IIIly .ad Rehabilitetioll 
(Department of ReIlabiUtatiOll) to sclld to tile petitioDeI' ~ir clec:i-
siOlt elated the zvct ·November, I957 by Jlesisterecl Post with .. 
auiorsemeat to Lot Sabia. Secretariat. 

9. Sh. Anandsingb Navalsingh, Non-payment! 
Bk. No. A-220!44o,Ulhas- adjustment of 
nagar-4-> Oistt. Thana. co st of Roo m 

/ Nc. 439, Block 
NQ. A-220 
irom CAF No. 
B/TjUT/15;,1 
II (b) (CD) 
PC 2SCQ(i. 

Inbis representation dated 
the 16th,January, 1978, 
tbe petitioner stated as 
fan.ows :-

"'lbeg1io state that my 
f61lhe'l' Navals~gh was 

In th eir repjy dated 
the 7th April, 1978 
the Department of 
Rehal>ilitation have 
stated as fOlfoOws:-

"The Settlement 
W\ng of this Depart-
ment to whom the 
IQIltter was referred, 
has rq,prted that 
recovery schedule 
for Rs. 878/77 pai&e 

,tewar(is property 
!JIG. ba~o Qr. No. 
439,Plhasnagar 4. 
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claimant 'and he expired 
on IItb May, 197'I, and 
I was declared as sole 
legal h eirar my deceased 
fa~er under letter No. 
s41SC/PN/U/S-9/73, of 

, 21>-5-76 from Settlement 
~mmissioner. 

That I had received letter 
No. RlSC/ASOP-I1/ 
TRC/2 s676/76/2576/46, 
dated 13-7-76 from Shri 
T.R. Chona, Assistant 
Settlement Officer (P) 
and I had sent Declara-
tion Form D ~d two 
copies of Photo LO him: 
on 111-8-76. 

I have sent remlnder dat.e.d 
6-I2. ... 76, but no actiJ>n 
has been taken by him 
D,or I have receitied any 
reply f110m him. 

I now request your honour 
to kindly urge upon the 
ASO .P-I"I, and get the 

, ; amount adjusted as 
early as possible since the 
case is pending from 
1950 years. " 

10. Smt. Ishwaribai Chellaram, 
Bk. No. 143/27I"Mutund 
ColonY, Bombay-82. 

In her representation dated 
the 23rd March, 1978, 
th e petitioner stated as 

3 4 

adjusted froml 
refunded from 
CAF~. B/T/UTI 
155 neb) (.cO), 
has been sent to the 
petitioner 'Vide 
their letter No. 
SWI ASO/PG/LOP/ 
781791 dated the-
23-3-1.978. No 
further action is 
required to be 
taken in the matter 
and it has been 
treated as ciqs~.'· 

Non-finalisation In their reply dated 
of CAF No. BIT/ August, 1978, the 
M/VII/M/59930 Department of Re-

habilitation have 
stated as follows:-

"The Settlement 

follows :- .'. 

Wing of this De-
panmeatto whom 
th e matter was re-
felTed, has inti-
mated that th e re-
covery SChedule for 
.Rs. IIQ~/- towards 
rent and Cost of 

"Two claims CAF No. BI 
, TfMJu,/IV NT & CAF No. 

B/'t/M/'60/VII W/S9930 
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I'rrie ~t b'etn yet settled 
rteith er it bas taking any 
adjUStment towards above 
ptopetty. I am the old 
lady and I don't know how 
llYng I wiD be alive, I there 
Me, request your 
honout to kindly instruct 
th e department to finalise 
my above two claims at 
an earliest date so to earn 
the btessirtg of the poor 
old lady. 

3 4 

~~erty ~o; 1431 
271, ~~ Ca-Juny. y has 
bt:'etl setlt to th e 
appliduit. In view . or tfris trtl funher 
IIttlon is required 
tb be talt:eh on th e 
~1tf0f tlds Depart-
tttent attd file matter 
h. In:en treated as 
~;". 

Stilt. Savittibai, Widow of Non-adjuStnJtQt 1s:x their reply dated 
J~lat 9udhardas, Bk. from CAFs !:'4os. the. 5!. Ma y, 1978. 
No. 1514, New G Ward B/A/I'J'60lft6ot. (be ent of 
Kubertul'gtlr, P.O. Sardar- B/A/SNffUtf6~ ttehat> ion h3ve 
na~ar, Ahmedabad (Guja- II (a) (H) ~&!l~ stated as follows :-
1:8t). IVN"r and BfMI ' 

In her representation dated 
the 7th April, 1978, the 
petitioner stated as fol-
lows :-

·u My husband Shri Jethalal 
1Judhatdas is claimant 
allottee of above tene-
metlt. Me has died. He 
llSSt;ciated claims for ad-
'justttrent as under. So 
far a-dfllsttnents are not 
cartied out. 

I very earnestly request your 
h-onour to help me in this 
distress to get adjust-
ments made early and 
to get recovery schedule 
issued soon to the Ad-
minlstratol', Sardatn8g'flr 
"IowmSbip. Ah1neda&ad 
undet intimatioa te me 
tg C!lMtble me to get pro-
perty ·file finalised and 
Oblige. 

GN(f»)/IS7/IV ,. &/A1t'f60I/160I of 
(NT). SIrft,erlmlal Budhar­

das : 
Examination of the 
file rdVeals that the 
case of the claimant 
stands fully settled. 
The claimant was 
paid the entire 
amount of compen-
sation due to him 
during h is life time. 
He was paid the en-
tire compensation 
for self and on be-
half of his brother. 
The claimant did 
not mention in his 
CAF that he was the 
allottee of tenement 
No. 15/4 New G 
Ward, Kubernagar, 

Ahmedabad and as 
8UQII ~.. ptid 
. cdh cOIhflensation 
admisl$ible to him 
and his brother. 

B/M/GN(D)/157/1V (NT) : 
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Details jor lIIljlutments 

(II) CAF No. B/A/1760lj 
1601 filed by my late 
husband. Shri Jethalal 
Budhardas for claim 
Index No. S/TP-I/317 

as&eBBed for Rs. 48,,/- in 
my husband's llame for 
himself and OII1DeImll, of' 
his brother Shri Nal!ain-
das Budhardas. 

(b) CAF No. B/A/SN/RA/ 
6s/1I(aXH) & IV(NT) of 
associate Gangabai, wi-
doW of Menghomal. 

(c) CAF NO.1 B/K/GN (D)/ 
IS7/IV (NT) of Shri 
Attursingh Panjumal." 

Sh. Naromal Radhakrishin-
dllS. Bit. No. 1940/7. Ulhas-
nagr-s· 

'\' . 

• 
3 

. ---------

EumiDariQD. of the: 
CAF transpires that 
the entirA: compen-
sation due, has been 
paid to the claimant 
by way of adjust-
ment towards the 
above mentioned, 
property. 

B/A/SW/6S/Il(a)(H) : 

Th is is also a fully 
paid case and the 
entire amount of 
<;ompensation ad-
missible to the as-
sociate claimant 
Smt. Ganga Bai 

has been exhausted 
by way of payment' 
in cash and adiust-
ment towards var-
ious properties of 
Ahmedabad and 
Sindhu Re-settle-
ment Corporation. 
No amount, h ow-
ever, . has been ad-
justed towards the 
said property (tene-
ment No. Is14 New 
G. Ward, Kuber-
nagar, Ahmedabad) 

In view of the posi-
tion explained above, 
th e case may please 
be treated as dosed.'" 

Non-adjustment In . their reply dated 
from CAP No. the sth June, 1978~ 

BT/UT/4172/ the Department of 
IVNT. Rehabilitation have-: 

stated as follows:-
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In h is representation, dated 
the April, 1978, the pe-
titioner stated as fol-
lows :-

"That I am allottee of 
Room NO.7 Bk. No. 1940, 
at Ulhasnagar-s, and I 
am myself claimant and 
my mother is also claim-
ant. Full cost and rent of 
above room has been ad-
justed from above our 
bqJll claims but my all 
papers are misplaced and 
there -is record in th e 
offiCe of th e Administra-: 
tor, Ulhasnagar-Town-
ship, and I am advised to 
write to Regional Settle-
ment Commissioner, Jai-
salmer House, NlOw 
Delhi, and I have sent 
many applications and 
reminders to R.S.C., Jai-
salmer House, but no 
simple reply. I am 
remaining sick and I am 
bed and my mother is also 
very old and I have no 
son hence I humbly pray 
your honour to issue clear 
intimation of both ad-
justments to the Ad-
ministrator, Ulhasnagar, 
Township, and copy to 
me as I pursue for issue 
of conveyance deed of 
my room· 

I have no faith in th e staft" of 
Rehabilitation Ministry. 
There is no discipline, 
no care of officers they 
mostly are corrupt, I 
have lost my faith from 

47 

3 

. , ~: 
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.. The Settlement 
Wing of this De-
panment to whom 
the matter was re-
ferred, has repoIted 
that the CAF bear-
ing registration No. 

S/T/UT/4772/IVNT 
of Shri Narumal 
Radhakishandas has 
been examined and it 
is found that a sum 
of Rs. 8051- aJ~eady 
rr8tids adjuste8 to-
Wards tbe purchase 

t~N:'~~~: ~Zti 
No.~, V1hiisnagar. 
The conveyance 
deed was also issued 
to th e claimant on 
23-12- 1959. 

So tar as the adjust-
ment from his mO-
ther's claim is 
concerned, no 
amount has been 

adjusted towards 
the said property as 
the amount adjusted 
from his own claim 
covered th e purchase 
price of th e property 
involved. 

In view of the posi-
tion explained above, 
no furth er action is 
required to be taken 
on this case and it 
may be treated a8 
closed." 
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themheftCe I am sending 
this ap;ilic:ation to th e 
Cotru'lffitee of Lok Sabha 
and I am sure that you 
iriltd'o' needful for me. 

1 ho'pe tha't your honour 
111ay kindly do immediate 

. llctlob .i1f the matter and 
, reply tr:l'J:y lindly be sent 

as early as possible." 

3 

Recommendations of the Committee 

tile Comaalt;&ee recommended that •. daplicate co~ of tile 
....... at , .... laay be sapplied by daencp~eat of lte.IaabDita-
~to ~ ped_v ad the AdmiDl~.tor. UOaaInqar TOWDSlaip 
.. ftc iatlmatel. by them aboat the ac1jaatmeDt done. Farther tile 
..am or tile ;etltleDer's mother mey also be settled it Dot already 
~. . 

i~. StWt. J'8nlibt.i Assardas. 
~k. No. 53/5. U1hasna-
gar- r. I>i!ltt. Thana. 

In her ~resentation da-
ted the 24th April. 19'78. 
the petitioner stated as 
fbllows : ..... 

i<My husband was claimant 
and allottee of room No. 

Issue of Con-
veyartee Deed 
of rootn NO.4. 
Bk.No.91-B. 
Ulhamegar, 
from cAp No. 
B/T/UTI11S' 
II(6)CD.P.C. 
NO.1310!). 

4. Bk. No. 91-B, U1has-
nagar-I, he is now expired 
arui I was decl~red legal 
heir of my husband in 
196:i in the COUrt ofSett-
lement OtIicer en, Office 
ofR.S.C., Bombay, now 
Jaisalmer House, N.Delhi-II 

In their reply dated 
the 12th July, 78, 
the Department 
of Rehabilitation 
have stated as 
follows :-

"The Settlement 
Wing of this De-
partment to whom 
the matter was 
referred, has re-
ported that certi-
fied copies of the 
substitution order 
as well as Con-
veyance deed have 
been delivered 
personally to the 
complainant on 
9-6-1978 at U1has-
nagar during the 
re(:ent visit of the 
concerned Assistant 
Settlement Officer 
to Bombay, Ulhas-
nagar. 
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nat I have not l'eceiYed 
Orde:r Copy of 1 •• ·heJi 
~nd nor they have seat 
recovery schedule nor 
C.p. is received by me. 

I now request .your 
h.o~O:I:11 to kindly lssue 
certified copy of Convey-
anceD~ as copy ofC.D. 
is not available in the 
offiCe of the Adminis-
trafOr, mhasnagar-Town-
ship. 

I have no faith in the officers 
and staff of Rehabili-
t~tion Department, Jai-
sabner House, New Delhi 
as mostly staff is corrupt 
and lazy. 

I hope that you will issue 
t~ certified copy of Con-
veyancze Beed that I IID1 
old a.aed ledy & request 
your Iionour to kindly take 
immediate action in the 
matter as early as possible." 

·., • 
3 

14- Smt. Lilabai Patechand, 
BIt.No.53JS, U1has-
nagar- r, Distt. Thana. 

Issue of InQma-
tion M adjust-
ment ofRs.r839. 
so adjusted to-

ward,; cost and rent 
arrears of ItQOl11 
NO.7 Bk.No.40S 

4 

In view of the posi-
tion explained above 

no further action 
is required to be 
taken on this case 
-.rid it !MY' please 
be treated as 
closed. lit 

In their reply dated 
fhe loth July, ']8, 
the Department 
of RehabiUtation 
have stated as 
fottowa :-
"The Settlement 

--- --------------
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In her r~l'resentation dated the 
',2.41h A?di, 1978, the peti-
ti&ner sta~ed as follows:-
"I be, to state that I have 
assocIated an amount 
of Rs. 1839.50.-from 
CAF No. UP/MTH/IIS/ 
IMA of Smt. Lakhrnibai 
Tejumal towards rent and 
cost of my room NO.7, 
Bk.N". 405, Ulhasnagar-I, 
I now request your honour . 
to kindly issue the intima-
tion, recovery of adjust-
ment of the above amount 
ofRs. 1839.50 and sent 
copy to the Admi nistrator 
Ulhasnagar-Township and 
copy to me. 

Hope that your honour will 
kindly do the needful in 
the matter at an earlv date 
and oblige" . 

3 

Ulhasnagar-I 
adjusted from 
CAP NO. UP} 
MTH/J IS./IMA 
of Smt.Lakhmi 
Bai Tejumal. 

15. Sh.Sunderdas Assumal,Bk. Non-payment of 
excess reco-
very RS~480.-

NO.S3/S, U1hasnagar-l, 
Distt. Th'ma." 

In his representation dated 
the 24th April, 1978, 
the petitioner stated as 
follows :-

.. ; "I am claimant and allottee 
. of Room No.6 Bk.N~.314, 
tJlhasnagar- I. 

The amount of Rs. 694.75 
has been· adjusted froI)l' ._--

4 

Wing of this De-
partment to whom 
the mattel' was 
referred haS report-
ed that the exami-
nation of the CAP 
No. . UP/MTH/ 
IJ5/IMA reveals 
that the adjust-
ment in question 
has already been 
carried out and the 
recovery schedule 
has also beel! 
sent to the 
Administrator Ul-

. hasn~ar on 11-12-
74. A copy of the 
recovery schedule 
is however is again 
being sent to the 
Administrator, UI-
hasnagar by the 
Settlement Wing. 

In vjew of the posi-
. tion explained above 
no further action 
is required to be 
taken on this case". 

In the:r reply dated 
the 4th August, 
1978, the De-
partment of Reha-
bilitation have sta-
ted as follows :-

"The Settlement 
Wing of this De-
partment to whom 
the matter was re-
ferred, has reported 
that Demand 
draft for Rs. 480/-
has since been 
received from De-
puty Controller of 
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my CAP No. B(ffUT/U/ 
S/S2IO{IV NT since long 

. That b .. lance amount of 
Rs. 1115-15 was adjusted 
trom my As'sociate's CAP 
No. B(ffUT/S3I2/IVNT. 

That the actual cost of 
room No. 6. Bk.No. 1390 
is shown in C.D.Rs.13901 

-Hence the amount of 
RS.480/- was adjusted in 
Excess and no refund 

-certificate ~s issued by 
. the Administrator, UI-

hasoagar·Township, and 
· case was processed for 
· cash paymeDt and bill was 
passed vide No. 240, 

· Bombay-62, dt. 19-10-1974. 

,1 further state that cheque 
wasbroughtbyShriT.R. 
Chona, to Ulhasnagar for 
two times, but I was 
out ofUlhasnagar. 

I now reque~t your honour 
to get the cheque renewed 
and also make payment to 
me as early as possible. 

I now request your honour 
, to kindly make cash pay-

ment oftheamountofRs. 
Rs. 480/- at an early 

-4ate." 

"1:6. Shri Dulahdinomal Lekhu-
mal Talreja, Bk. No. 967, 
Room .No. 7&8, Ulhas-
nagar-42IOO3· 

51 

3 4 

Accounts Reb.) 
and the case has 
been sent to the 
Accounts Branch 
(comp.) tbrdisbur-
sement to the claim-
arit: Steps are 
being taken to dis-
burse tbe amount. 
No further action 
:is required to be 
takehin the matter 

'and it has been 
tr~ed as Closed. It 

" 1 

Ministry of Supply and 
Rehttbilitation (Depu. 
D/ Rehabilitation) 

Non-payment of In their reply dated 
CAP No. SIT/ the 28th April, 
UT/2696/IVNT. 1978, the Depart-

ment of Rehabi-
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Ia hiS. rqp~~ntation dated 
~~, ·March, 1978, 
~lJ,~~tlaner stated as 
,~ws:~:. 

'~~vrJ:~i.!'gj 
:'"NP ~ ,"'" ',. 231/C land &JSKlPfl :JD, has not 

bCql. • d till today 
( 1<""3 -11978)· 

As I am very old man and 
I do IiOt know how long 
I will be alive, therefore, 
request your Honour to 
instruct the department 
to finalise the above 
claim and make the pay-
ment by cash at an early 
date". 

3 4 

li~~$l hive state-d-
as fo,ll,Q~ ;-

"The Settlement. 
W~i of this De-
part:m~nt to whom, 
'the Ilt9,~r was 
J:c!ter.r~,' has re-
ported' that on exa-
miqatjQ.1) the com--
.plaint ' pf Shri Du-

'Jqb4i,J:l,9tDal Lekhu-· 
mal Talr~ja, it is, 
r~eale.Qthat the 
~()Jpp'laiqant had 
filed ~ ~o. B/T 1 
'UT/%696/IVNT in. 
respect of cl~m Index. 
No. S/KS-I/2636-C 
assessed for Rs. 
25'00/- and Rs .. 
I7000/-..One of 
lhese daitns, invol-
vi~ tWo proper-
ties were rural plot&. 
and were assessed 
torRs. 500/- and: 
RS.I7000/- and no 
compensation has: 
(o\Uld to, be admis-
sible ~ilitlst these 
propef!1es under 
~h!! rules. Com-
pensation amounting 
to Rs. 1333/-
ag.u.t his 0 th er 
el.nn,was assessed 
;for IJl.s. 2000/- and, 
haselready been 
paid to ·him by way 
of adjustment to-
wards th e rent and 
cost of Bk. No. 967 
Camp-3 Ulhasnagar' 
on 22-5-56. No mor~ 
~ompensation is due 
to him. In view of 
~ position ex-
plained «>ove, no .. 
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Ii Shri Thanwardas Topan-
das, Bk. No. B3f5, 
Ulhasnagar71, Distt. 
Thana. 

In his representation ~ 
the 24th April, 1978, the 

, I, tpOtJitiOner stated as fol-
'-'.8 : .... 

"I'WBS appointed legal heir 
, IIIJf my deceased grand-

ijl '. fllher and order copy is 
~eived :by me, from 
Shri D.€. Chowdhry, 
the Settlement Officer 
(judicial), Jamnagar 
lhluse, New Delhi. 

. I now request your honour 
to kind1y adjust the 
amount ,of balance cost of 
my room NO.3, Bk. No. 
1846, Ulhasnagar-s, 
from QAFNo. B/T/UTI 
s42/XXIV, Co-sharer, 
paid 4ase No. 19602. 

I f\Ktlte.r state that my 
CAl' m~ have been sent 
by D. C .. Chowdhry, S.O. 
J., To R~cord Sectioner, 
or to your honOUr for 
process and I have sent 
all required documents 
by Registered A. D. on 
28-S-1976. 

I DO W request your honour 
to kindly call the CAP 
from record and take im-
mediate action to adjust 
the balance amount as 
early as possible". 

. 53 
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Non ad;ust:ment 
from.oA.F No. 
B{f/UTIs42 
XXIV, Co-sha-
rer P.C. 19602. 

4 

further action is. 
required to be 
taken in this case 
and it has been 
treated. as closed." 

In their reply .dated 
the 28th August, 
19?i the Department 
of Rehabilitation 
have stated as 
follows :-
"The Settlement 
Wing of this De-
putment to whom 
lIhe malter was 
.efcttred,· has repor-
ted 'that recovery 
schedule for Rs. 
633'SlrPaise to-
wuds property No. 
R. No. 3 Bk. 1846 
lJIhasn&pr-s has 'eat sent to th e 
applicant Shri Than-
wardas .nile th eir 
letter No. SW/ASOI 
PG I LCP/78 I B rrl 
UT Js42fXX;lV CS/ 
.~ dat,ed 5/8-8-
1978. In view of 
1his. no further-
.odon .is required to 
~ ltaiten on this case 
and it has been.. 
'''ted as closed." 
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18. Shri Ularam, Tiluram. Inue of reco-
Bit. Nil. 941(19. lJ1baB-,. verysclledule 
nagar-3· ; ~~of &9.209-

towards Bk. 
No. 94I;Room 

, " 
" 

No. 19, Ulhas-
na~.,' 

Minimy of Supply 
and RlhabilitillUm 
(Deptt. of ReWi­
litation). 

", 
In hil representation dated 

the 17th Jane. 1978, Shri 
Lilaram 'Tiluram stated 
asdblloWi :-

:, I~ their reply dated 

~~hat an, amount of Ri>o 
209/- was recovered in 

, d[CCSS' from the claimant 
Shri'Od~mal Murijmal 
trilk his CAP No. and 

·u;' o' ~C No; 110835 from his 
Ilk. No. 1294, O1ha,-

, :t", nagar-4. 

'Fbi, t1.istake was adm it ted 
and accepted by the Set-
tlement 'lWing Autho-

!: rities under their letter 
to No. DOR (SW)/.'\SO 

,(p.;......lI) fPC No. 10&35/ 
'75-2345 dated the 

12-12-1915 addressed to 
the Administrator, 01-
hasr,agar Township ar..d 
copy to me. 

Now the required 'No Re-
fund Certificate', for the 
said amountofRs. 209/-
has since been submitted 
by the Administrator & 
M. 0. plhasnagar under 
his No. V/Accom/C. 
41294/WS-391-C dated 
4-2- 1976. 

or 
- " 

, . 

the lath Sc;tember, 
1978. the Ministry 
of ~upp1y rand Re-

babilitatioa (Deptt. 
of Rehabilitation) 
have .-ed as 
follows :-

"The Settlement 
Wing of thi~ De-
partment to whom 
the matter was re-
ferred, has intimated 
that the recovery 
schedule for Rso 
2,')9/- towards 
prop:r.ty No. Bk. 
No. 941119, Ulhas-
nagar, hasbeen sem 
to the applicant by 
them t7idetheir letter 
No. SW/ASO/PG/ 
L C P/78/L S S /78/ 
5043 dated 31-8-
1978" . 
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That my case for issue of' 
the C. D. has become 
ripe but is pending for 
want of this recovery 
schedule only, hence this 
direct representation 
with a humble request to be 
good enough to get me 
the required recovery 
schedule early and ob-
lige." 

19. Sh. Renu Leena Subba, 
M. L. A., Kalimpong, 
Distt. Darjee1ing. 

In his representation dated 
the 17th August, 1977, 
the petitioner stated as 
follows :-

"Not only a fairly good 
number of affected people 
but the whole of hill 
population who are nor-
mall! proud of being the 
second line of defence 
are very much pertUrbed 
with the proposed scheme 
of the Army. 

Wben at present the Army 
is rescuing flood affec-
ted people in other parts 
-of the country, it appears 
to have been causing 
eviction of a vast section 
of the hill people of 
Kalimpong from their 
homesteads and lands 
which have been made 
habitable and cultivable 
during the past genera-
tions. 

3 

Proposed ac-
qUisition ofin-
habited land bv 
the Army au": ' 
tI-LOrities fot 
contonetment 
in Kalimpong. 

Minist~ of Defmce 

In theIr reply dated 
the 18th November, 
191'7, the Ministry 
of Defence have 
stated as follows:-

'~There is no proposal 
10 far for, the ac-
qUisitiCID of land 
in the,areas of Pe-
dong and Kalim-
pong Sub-Oivision." 

The apprehensions of 
the loall population 
in this regard, 
therefore, are un-
founded. In this 
connection, a copy of 
letter written by 
RM to the Chief 
Minister, West 
Bengal is, also en-
closed for informa-
tion (See endosure). 
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At this time of peace the 
Army is understood to 
have taken up the scheme 
formulated in the time of 
emergency in 1962 when 
our nation was in danger 
from external aggression. 

The proposed areas ate 
within seventy miles 
(road di~tance) from the 
border, some are within 
-the ~i4~ area aM 
very near to the Town .en. Bazar, as .~h the 
propoeed scheme of 
.4ewloping armyoantQft- . 
m.ea.t ta not advisllbie. 

The State Government is 
trying hwd to provide 
hOIJ;lest~ lands toland-
less cultivators and this 
task is ver;difficult here 
ift the hill areas where 
Gl:1ttivaple lands in the 
Khasmahal blocks are 
not at all av~n!lble. Hence 
the eKe,cut,ion of the 
pr()~d scheme means 
to aggI1lvate the problem 
in th~ stat~. 

,K~D;\pong is not a forward 
Br,CIil x:atq~ it is a peace 
territory. Hence the 
~cbem!! of developing 
Army fllIllil.v contonement 
\lproot4n,g tlle civil fami-
lies whiCh include ex-and 
active servicemen also is 
not desirable and justi-
fiable. 

The Army is not the sole 
machinery that can pro-
tect the nation atthetime 
of emergency, it must seek 
cooperation from the 
civilians. As such it 

3 4 
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snould constarit1y de-
v~lo1J better telationwith 
t& ci\ff1 population and 
pt'ottiete a; spirit of 
cooperiltion rather than 
t:onfrOt'ltatioft~ 

In Kalimpong itself the 
Army lavishly acquired 
I~d in 1962 and consi-
derable portions of t~le 
same at dUf'erent places 
have been ret out to the 
civilians for cultivation 
purpose against rent 
whick is q»estionable. 

ltnUm.erating the above 
~cts for YOllr wise con-
sideration, I appeal to 
you for seeking a solu-
tion by w~h the execu-
tion of the proposed 
scheme may be carried 
out withoUt involving 
and affecting the civil 
population of Kalimpong 
Sub-division of Dariee-
ling District." 

Sh. Mintu Mitra, C/o Mr. 
K. P. Mohanta, Jr. 
Accounts Officer, Pay 
& Accounts Office, P.O. 
Mana Camp, District 
Raipur (M.P.) 

In his representation dated 
the 7th September, 1977, 
the petitioner stated as 
the follows :-

"My name was sponsored 
and appointed in the post 
of Security Guard, in the 
office of the Commandant, 
Towa Project Work Site 
Camp, Dolat'iya Hosh-
angabad, in the Establish-
ment of the Chief Com-

---------
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Payment 0f 
pay and. allow-

ances. 

.Ministry 0/ Supply 
and R.eJdHlitation 
(lJeptt. of Rehabili­
tation). 

In their reply, 'dated 
the i8th Movem-
bet, 1977, the 
fiepartment of 

~ehabilitation have 
stattd as follows: -

"Shri Minta Mitra was 
appointed a~ SeCU-
rity Guard with 
effect from 
20-7-1975 in Towa 
'roject ~rk sit 
Camp which il 
It part of Man ~ 
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mandant, Mana Refugee 
Camp, District Raipur 
(MP) which is under the 
administratiun control 
of Ministry of Rehabili-
tation, vi. No. r (2)/ 
Com/T /Adm/7S-4oSo-SS 
dt. 26-7-1975. w. e. f., 
20-7-1975 (F.N.). 

But subsequently service 
was terminated by the 
Commandants, Towa 
Project, vide No. 2(3)/ 
Com/T/7S-SS51-S6, dt. 
20/21-10-75, with one 
month's notice; there-
fore I served w. e. f. 
20-7-75 to 21-11-75, i.e. 
4 months 4 days only 
(copy of termination 
order enclosed). Though 
my service was termina-
ted even the Chief Com-
mandant has not made 
any payment of my duty 
pay and allOWances for 
tI\c eI1tire period of ser-
vice till today. 

It therefore, earnestly re-
quest your goodself to 
pay personal a,ttention 
as more that a period of 
two years has been lapsed, 
and allow this poor to 
have his blood-earned 
claim of due pay and 
allowances from the 
Government of India. 

al. MIl. Quickcut Tools Non-
payment of India, 
Sales ADM 'Bill Rs. 

.' 
3 

• 

4 

Group of Transit 
Centres. His ap-
poin~twas held 
to be irregular 
and as such his 
'services were ter-
minated with effect 
from 20-II-7S after 
giving hfm, due 
notice under the 
rules. 

This Department 
issued instructions 
to the Chief Com-
mandant to pay 
Shri Mitra his 
dues without delay. 
The Chief Com-
mandant has re-
reported that dues 
have been paid on 

. II-II-1m·" 

Ministry of Indum'y 
(Deptt. 0 f !ry HeQ/fJY 
Industry) . 
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8477'930fiice & Works, 
by M/S. Burn & Co. Ltd. 
123/17,Dwarika Pori Co. 
Ltd. Jassipura, Calcutta, 
Ghaziabad (U.P.). 

In their representation dated 
the 28th November, 
1977, the petitioner 
stated as follows :-

.. Our bill No. QB/128 
dated 3-7-74 for Rs. 
84 77 . 93 for the supply of 
138 Nos. HSS segments 
to Mis Burn & Co. Ltd., 
IO-C, Hungerford -
Street; Calcutt~ against 
their purchase order 
No. 4ti9/BH-313.899-
HS-I/3IIS1 dated the 
19-4-74, has not so far 
been paid by tl>em. 

We issued a number of 
reminders by ordinary 
and as well as by regiS-
tered post to them and 
also deputed our repre-
sentative to Calcutta for 
the collection of the 
amount of OUr per:ding 
bill in question, but to no 
effect. We have now 
been informed by the 
Asst. Managel Accounts 
of the said Company 
vid. his letter No. D/417 
dated 26-n-76, copy 
enclosed for reference 
that the assests of Mis 
Burn & Ce·. Ltd., have 
been nationalised with 

3 

~--.-~~.-----
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In their reply date d 
the 28th Decem-
ber, 1971, the 
Department of 
Heavy Industry 
have stated as 
follows: 

"The undertakings 
of Mis. Burn & Co. 
Ltd., and Mis. 
Indian Standard 
Wagon Co. Ltd., 
have been natIonali-
sed with effect from 
1st April, 1975 by 
Act of Parliament 
known as 'the 
Burn Company and 
Indian Standard 
Wagon Company' 
( Nationalisation) 
ACt, 1976 ( No. 97 
of 1976)'. It is 
observed from the 
representation of 
Mis QUickcut 
Tools of India 
Ghaziabad. that 
their claim relates 
to the period prior 
to nationalisation 
of the undertakings 
of Mis Burn and 
Co. Ltd., viz. 

prior to 1St April, 
1975. In view of 
the provisions of 
the aforesaid Act, 
the applicant Party 
will have to 
submit their claim 
to the Commis-

-'--~'-~----------- -----
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ctIect &om 1-4-75 by 
v~~ of the BUrn Com-
P.8DY and ,Indian Standard 
WBIOO' Company 
(Na~ation ) Act, 
1976 ll4,..blished in the 
·Gazet&ee:bf India Extra 
ordinary dated 6-cr76• 
Under section 5 sub-
section (I) and (3), (A) 
(B), (C) of the said act, 
ever-y liability of the said ».n & Co. Ltd., 
~ respeet' of any period 
periGl' . to the appointed 
date·(i .• '/ 1-4-75) become 

•.. the Ua\Jwty of the con-
~. CIOBlpany and not 
of t\W, Central Govern-
uwow Such liabilities 
as ow-s will be delt with 
bJiI'GoJnmission of pay-
ment t.gb~ appointed by 
the GiwtmJment of India,· 
under ~ion 14(1) of the 
sal8-. act. They have 
fqrdler informed us that 
th~alIllDl.issioner of Pay-
s:pent h~ not yet been 
JPpointe;, and we should 
prefer oUr claim to him 
,08 bis aJ'P')intment. 

It is surprising that when 
Bunt &'€ompany has 
.been natianalised by the 
Central Government why 
it is not CfIltertaining the 
claims as our pertainin g 
to the period tefore 
1-4-75. It is obligatory 
upon th Central Govern-
ment to own all the lia-
bitities and assets of the 
company. irrespective of 
the period. 

3 4 

siODorof Pay-
~. 'hi terms 
. fill S~ 14(1) of 
die-lilfict ... Act, the 
'~iOner of 

Payments h.8s since 
been appointed and 
his office is located 
at 72, Syed Amir 
Ali Avenue, Cal-
~. .fat; ",ew of 
1!lIb the.jarty may 
lk . advised to 
contactUt.e Com-
missioner of pay-
mtnts i8 this re-
pro." 
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We are hearing for the 
last one year that the 
Commissioner of Pay-
ment will be appointed 
by the Government of 
India, to settle the claims 
of the said Company 
before the period 1-4-70;. 
But the Commissioner 
has rot yet been app:>int-
ed. We do not mow 
that when he is to be 
appointed. As a result, 
our money is lying 
blocked with MIs. BUrn 
& Co, Ltd., for the last 
4 years and we are pay-
inlt about 100 rupees 
per month as interest to 
the bank, which we can 
har.dly afford, as we are 
a very small scale unit. 

We would therefore request 
the HOi'ble Chairman 
to irtervere in the 

matter and cause early 
paymert of the amount 
of OUr bill under reference. 
For this kindness we 
shall ever remain grate-
ful to you." . 

Sh. Ram Nath C7/21 I A, 
Lawrence Road, Delhi-
110035· 

In his representation dated 
the 24th January, 1978, 
the petitioner stafed as 
follows:-

. 81 
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Issue of No 
obiection certi-
ficate for elec-
tric connection. 

4 

Ministry of Works 
and 'Housing. 

In their reply dated 
the 3rd April, 
19,s the Miflistry 

. of Works & Hous-
ing . have stated 
as .follows :-

The .Delhi Develop-
ment Autho-
rity have informed 
us that No Objec-
tion Certificate for 
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''That afttt paying all the 
clues, I appl:ed on 23rd 
February, 1977 to D.D.A. 
for 'No Objection Cttti-
ficate • for my Plat No. 
C1/2II A. Lawrence 
Road, wh: ch was allOttrd 
to me on 20th May, 
JQ76. This ctttificate 
is reql\ired to be d~posi­
ted with DBSU for 
obtaining the electric 
conrection in my flat. 

That although it is r:early 
two years since I wa'l 
allotted this flat, I have 
not yet been issued the 
necessary certificate. I 
have sent nUmtrOUs 
reminders to DDA in 
this regard but have got 
no reply whatsoever from 
them. In spite of my 
being a heart patient 
of S~, I have personally 
ROne thtte many times 
btl.t in vail'. 

That I have heen paying 
the monthly installments 
of my flat regurlarly 
since the same was al-
loued. fo8! me. 

Thus I have been living for 
the laM about ""0 )leers 
wiShOllt electricity due 
to nePltCnce onlile 
part of DDt\. May I 
req~ your honour 
to em}l1ire into the matter 
and kindly get me the 
'No objeQion Certificat:' 
issue4 from DDA so that 
I. may be able to get the 

. clc:ctri<; connection in 
;II\Y flat!' 

• 
3 4 

Water and Electri-
city in respect of 
flat bcarirg No. 
C 7/21IA Lawr-
!'nce R"ad has ~ince 
been issl'ed to the 

allotter. Tt e parers 
wae uade" ufon 
fi ... r preparation rf 
lease det'd in 
r.etipect of the said 
flat ard ".erce the 
dClwy." 
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.23. Mis. A. K. & Company Bt. 
No. 314-A, Room NO.7. 
Ulha'i~-2, Dist. 
Tbma (Maharashtra) 

In tht:ir rrwesdcation 
dated the 27th Ferru:try, 
JQ18. M/~ .... K. & Co. 
sta'r-d as follows :-

"I had sen' parcel despat-
ched to Howrah 1:y 
1 1"'n. Mei ' frem Kalyan 
vid, P. W. Bill No. 
'74J588 dt. 17-5-75. 
But t~e same was not 
rec,~jved at Hnr:ah viti. 
letter from Pared & 
L-lgR8,e -1nspecor . of 
Howrab.'harirg No. PI. 
K/2-8/75 of 1('-7-1Q15-
.. d the same COPy there-
t'f'WBSsent with the claim 
al'Plicatim ct. 10-8-75 
to theC:C.S. ( Claims), 
CPIOltta. 

In-respon-se to a letter from 
,'the 'C. c._ S. (Claims) 
. CaICl'!t'"a, 'the original 
F .R.bad Men cespatc-
bed on 'I2-3-76. 

It is a manerof great S'JINW 
and stU'~ise th'lt the 
c~aim cmount '5 not 
received by me as yet. 
The delay is cau~iDl ur.-
tolddiftiailty IU'd suffel-
j~.to me. Small Traderrt 
like me Jhguld not be 
narassed iIi this man.,er. 
I cannot understand as 

~....." of R....", 
Claim ·for com-(.", B-rJ) 
J)CnlMioa- as- In rtheir -reply dated 
Kal,.,,· :wtlle ~ AUI(UIt. 
HoWrah PWB I"., ... MiDiltl1 
No. 741588 CIf.uwa" (Rail-
dated 19-5-75. way Board) haft 

Itated as foUowt:-

"The matter has been 
examined in con-
lultation with S.B .a..y. tit I. 
.. ~ that 
"hShri Hlri-
c'-nd Lachman-

. d.. wu the in-
~ .QOnlipee 
.1M ~ .. _ ,... in-
, ... 11, bfced by 
Mil. A. 1C. &: Co. 
in which H.ichNld 
lAdunao4as were 

. desetlb.ed as the 
CUltotnen of MI" 
A.. lC A Co. 
SU~J,len~, Hari-
cb8n4 Lachman-
dis also 
sUbmitted a claim 
not:SOein .bleb tbey 
declared them-
aet,el .. ,the pro-
ptidOti cJf MIl . 
A.lt. " Co. 

; JJl tbia .w.atioa, the 
Railway asked MIl 
A.K. "Co. to 

clarify their 
re1atfOllibip with 
Hariclwld Lach-
mandas. CI.m-
cation hal lincc 
been obtaiQed and 
the claim for com-
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to how'mlK:h time the 
railftYI. 'require to aettle' 

. ,m~ claim as all" pa~ 
~red ·by them. have 
*,ead¥ been sent tothem 
previ~~ly. 

Will yoU therefore ce kind 
en~gh to look. into this 
matter personally and 
issue necessary instruc-
tions to the railways to 
finalise' my claim at an 
eat~y date as the same is 
already dUe. 

Dt. Nafe Singh Khcba, 
I822,.Mamlll'pur, Narela, 
Delhi. 0 

113. his repnsentation dated 
.,0) 0 the 14th March, 1978, 

Dr. Nafe Singh Khoba 
aneged that the Narela 
Polil,:e Authorities has 

. tlQt taken' any specific 
•• 1 •• action~ on ~is complaint 

I. 

,'1:" 

:, against. ccnain persons 
who ~d .assaulted him. 
He had requested for 
intervention in the 
matter and for directing 
.the Narel$ Police Autho-
rities to !lave his hfe. 
. J" . 

01 

. ~. " t 

3 

ProTection to 
h:s life .. 

- 'I • n 

----------------------

4 

pensation in this 
case has been set-
tled in favour of 
Shri Harichan d 
Lachmandas, pro-
prietor of Mis. A.K 
& Co. by pay-
ment of Rs. 2291. 
under cheque No_ 
017131 I 856535, 
dated I -6- 1978 on 
Reserve Bank. of 
1r.dia, Bombay." 

.winistry "I Home 
AJlairs. 

In their reply <iated 
; tlle 13th July, 1978 

the Minjstry of 
Home Affairsh ave 
stated as folIc-ws : 

"Enquir.es ~e by 
the local Police into 
the compl&int of 

Dr. Nafe Sinfh bav. 
revealed ,that on 
24-2-78 a quarrel 
took. place in 
village Narela, 
when Mahabir 
Singh Son (f ~hri 
Slush RIUp, Sule-
man . s/o' Shri 
Amuddin and 

.Maha Singh slo 
Badloo Ram all 
residents of village 
Narela sold a cow 
to sorr.e Moham-

-------
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madan alStomer of 
U.P. As the 
viUIFrs were UJ'Ider 
the impression that 
the cow has been 
sold to be slaught-
ered, they ~thered 
in the villaae to 
express their re-
sentm~nt in the 
matter. Sub-
sequently on the 
interventlt'n of local 
people the sale of 
cow however, did 
not materialise.The 
aforesaid three 
persons namely. 
Mahabir Si~h, 
Suleman and Maha 
Singh were beaten 
by some yillaaers 
OVer this issu~. 
They reJX'l'tcd the 
matter at P. S. 
Narela, but on the 

·interventioo of 
I'etlpectablel the 
matter was com-
promieed. 

The appllcant S hri 
Nafe Singh, who 
happened to reach 
the Il'Ot interv~ncd 
in the matter on 
his own and 
tWitained injuries. 
He subsequently 
r~n1 the matter 

,at P. S. NareJa 
ard was &eDt to 
Police Hospital for 
medical eumina-
tjon. Accordin, to 
the Medical Officer 
the injuries were 
limple and cauaed 
by a blunt oblect. 
AI no cognizable 
ofrence was made 
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Smt.s~ G. Durbari, 
Sbti l'iro~ C. Durbari, 
~ Rest Camp Roa1, 

. ·Deola1hp.a40I . 

8mt.Semlln G. Durbari 
andShri 'Peroze C. Dar-

''bIu'y, DeDlali addre~sed 
a repnaan:ation dated 
tl\e rOth " April, 1978 
smttng -:>t'tat as directe:i 
tlytlte {')9nWnissioner of 
~'eI1tS, ~hey sent pre-
recetpt-.mped for Rs. 
4f6.I7 on 29-7-77 in re-
«Brd ItOpayaent of com-
)fenslltilRl em their 100 
MtUCS hy,rae I nd' an Iron 
..ard .S~l Co. Ltd. But 
they had ·not received 
t_payment. They had 
requestecl ,for interven-
~, ,in the matter for 

. .-m,tbem payment. 

'. 

3 4 ------- --- ._--- ---

Payment of com-
pensation on 
100 share> by 
the Indian 
Iron and' t:el 
Co. Ltd. 

0111 the applicant 
was pNvided a coPy 
of D. D. re'1Ort 
lodged by him. 
He was a'so circc-
ted to seek redress 
in the Civil Court. 
The al'e£a'ions 
against the Ircal 
police h&ve not been 
substantiatec. " 

Ministry of Steel 
& Mines tDef'art­
m:nt 01 Steel) 
In the:r reply c.a-
ted the' 26th 
July, 1978, the 
Department of 
Steel hav!! stIte·] 
as follows.-

"The O)mmis~i"n~r 
of Pa v'ments H. 
whom it reference 
was made has in-
formed this Mi-
nistry that a 
cheque No. 
A-96II 4'i for 
Rs. 486.17 in 
favonr of Sm·. S. 
G. DUrbari ard 
Sh,i P.C. Durbari 
was Se1t to them 
on the 16th AUgllSt, 
1977· The same 
was however re-
turr-:ed by the 
postal authorities 
undelivered. The 
cheque was sert 
to them again 
on the 28th ApIiI. 
1978 at the ad-
dress indicated in 
their ietter dated 
the 23rd Pebruary, 
1978. 

[The petitir ners 
were informed of 
the above position.] 
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~ BNCLOSU1tlt 1 111' APl'~lX Vl 
(See Item NO.7) 

N 0_ SW 1.~.SO/(PG,(Lcr/LSS( March-4/781 1630 
GOVERNMENT OP INDtA ~ 

MINISTRY OF SUPPLY AND REHABILITATION 
r; (IDHPARTMENT OF REHABILITATION) 

~~~WING . 
!faiMI"., 1-IDtU6. Nee lklla Dr. 1'&-3·,s 

~ hti linK .. Asija, 
J rint Director, 
Deptt. of Rc',abilitation, 

'lai1l1Hbtt ' ..... e, NR Detih. 
~UBJECT :-Dispos21 of ptlbiic GriftJanu r,ceiwd tltrOfll" Lolc Sa""a Slat. 

e.'S" of Shri ChaM,rnalh . 

.... ,IT. 

Fir dly ref, r to complaint of Shri Cha"dernath received through 
Lok Sabha Se(r(ta~iat \'ncer their U.O.NC".53/C(/78/Reb/J6 dated 10'3-78 
reg: rding rayment of comper~a'ion Braimt his CAP NC'. B(T/UT/417/ 
IVNT. 

Comoensation case of Shri Chandernath ha~ be!n examined 3,d it 
hs b'en 'Ievealed that it stands fully exhauste:i, as de~ailed bcl:nv and no 
mere compers3tion is due to him. 

Assessed value of prrperty claim 
Assessed value of Agr. la'1d cla:m 

Compensation dUe on properly claim 
Cf'mp. due on Agr. la'ld claim 

TOTM. 

Adjustmmt :-
(I) Rent C. charges ofBk. No. 464/12 Kalyan 
(2) 5% forefeiture ofEP No. 4055 Sun lcrbai 
(3) 131/ 183 Mulard CJlony Hira Nand 

131/188 -do-
131/188 -do-...· 
1/452/904 Ulhasnagar Udha Ram . . . 
17ISjl CamP NO.5 Ulhasnagar Puahpa Rani . 

1°5536 '00 
21 S'. Acres 13/1/ 1 

Unit 
21008'0:> 

71°7'00 

28[15 ·00 

406'6~ 

800· 31;--59OO'eo 
1650 '00 
2925. 60 
2925. 60 
264°'00 
1480. 00 
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A·706/I4I2 Camp. No. 4Do Seta Otis 
A'373/746 -do- Jiwat Lal 
628/1255 -de- Jiwat Lal 
Bk./J557/6 -.dr· NaaiaaRe 
Rent ard C.C. 464/12 Kalyan ' 

-do- 1557/6 Kalyan 

i'aid cash on 29-12-&) 
Pa'd cash on 7-1-75 

I 

1973'00 
2080'00 
3360'00 
575'00 
535'35 

19'55 

27271 '10 
6'00 

837'79 

28114'89 RS.28II5 

In view of the above, ~ou are r~ed to please inform the Lot Sabba 
Seat" acccrdingly ard also delete the case from the pending lilt. 

Yours faithtully, 
Sd/-

Assistant Settlement OIicrr, (PG) 



BNCLOSURE II TO APPENDIX VI 

(Su Item No. 19) 

StpfR/M/D 177· 
New De1hi 
October IS, 1977 

You will kindly recall that during my visit to Calcutta on 2C)-8-lm 
you had mentioned about c:ertain large areas of fertile land being acrpdred 
fOl' the Army at Kalimpong. 

I have checked up the position and find that there i. no proponl so far 
for the ac:qulsftion of land in the areas of Pedong and KaUmpon g Sab-
Division. The apprehensions of the local population in this regard, tbcfttore. 
are unfounded. 

Shri Jyoti Basu, 
Chief MInister of West Benpl, 
Calcutta. 

Yoars siDeereiy, 
Sd/-

UIIJhan Ram) 
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